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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, have been authorised by the Committee to submit the 
Report C?n their behalf, present this Sixth Report (Tenth ~k .Sabha) on 
the Ministry of Finance (Department of Economi.c Affairs-Banking 
Division)-Resel'fttions .for the employment of "Scheduled Caltes ud 
Scheduled Tribes in Punjab National Bank and credit facilities provided oy 
the "Bank to Scheduled Castes and Scheduled Tribes by the Bank. 

2. The Committee took the evidence of the representatives of the 
Ministry of Finance (Department of Economic Affairs-Banking Division) 
and Punjab National Bank on 31.11.91 and 14.11.91. The Committee wish 
to express their thank to the officers of the Ministry of Finance 
(Department of Economic Affairs-Banking Division) and Punjab National 
Bank for" placing before the Committee material and information the 
Committee wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 9 
April, 1992. 

4. A Summary of conclusions/recommendations contained in the Report 
is appended (Appendix). 

NEW DEUIJ; 
10 April. 1992 

21 CIuJUra. 1914 (Saka) 

K. PRADHANI, 
Clulimum, 

Comminee on the Welfare oJ 
Scheduled CaskS and 
Schedulded Tribes. 



CHAPTER I 
REPRESENTATION ON BOARD OF DIRECI'ORS 

(a) OrpaiIatloaal Set Up 
Punjab National Bank has a three tier orpnisational set up viz. Board 

of Directors, Chairman and Managing Director and Executive Director in 
a hierarchical relationship with each other. The Executive Director is 
supported by six General Managers. Their respective functional areas 
being: 

(1) Personnel Management 
(2) Priority Sector Lending 
(3) Finance 
(4) Deposit Mobilisation 
(5) General Administration 
(6) Ge\leral Manager (U.P. State) 

1.2 In addition to their main functions all the General Managen are 
looking after the credit Management with specific zones/areas allocated 
to them. 

1.3 The General Managers have operational and functional respon-
sibilities and are assisted by Deputy General Managers and Auiltant 
General Managers who look after assigned functions/ departmental re-
sponsibilities. 

1.4 The Bank has 12 zones comprising of 66 Regions. The Zonal 
Offices are located at PalOa, New Delhi, Bhopal, Calcutta, Chandiprb, 
Ludhiana, Jaipui' , Madras, Agra, 1.ucmow, Meerut and Bombay. 1be 
ICOpe of operation of each Zone varies from 2 to 10 Regions. Eac:b 
Region comprises of 2S to SS branches approximately and there are 3022 
branches in all as on 31 October, 1991. There is no overseas brandl of 
the Bank. 
(b) Board fII DIncten 

1.S At present the Board of Directors of Punjab National Bault is 
c:omposed of only nine Directors VIZ., Chairman .. Mln'ginl Director, 
Director'representing Government of India, Director reprelCntiaa 
Reserve Bank of India, Director repre8Cnlinl the workmen ~ 
aad Five non-official Directors and there are vacaac:iel of Executive 
Director, Officer-Employee Director and 4 Don-offic:ial Directors. 1bcre 
is at praeDt DO Director beloqiq to SC/ST on the Board of PuDjab 
National Bank and it would be the endeavour of the Govel'DlDCDt to 
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appoint one non-official Director belonging to Scheduled Caste/Scheduled 
Tribe as and when the remaining vacancies are filled up. 

1.6 Asked about the reasons for delay in constitution of the full Board 
and efforts made to appoint as Scheduled Caste/Scheduled Tribe non-
official director on the Board of Punjab National Bank, it has been stated 
that in September-October, 1989, 102 non-official Directors were 
appointed on the Boards of 20 Nationalised Banks. It was at that time one 
non-official Director belonging to SC/ST was appointed on the Board of 
Directors of 12 banks, other than Punjab National Bank. It has been stated 
tbat it would be the endeavour of the Government to appoint at least one 
Director belonging to SCI ST on the Board of the remaining nine banks 
also as and when the remaining vacancies on their Boards are filled up. 

1.7 As regards the reasons for delay in constitution of the full Board of 
Punjab National Bank, no explanation has been given by the ~inistry. 

1.8 The Committee 'as early as in 1980 in their Report on Central Bank 
of India recommended that there should be one SC/ST Director on the 
Board of Directors of all nationalised banks. Since then the Committee 
have been recommending in all their reports on Nationalised Banks that 
this policy should be scrupulously followed. Asked to state what steps have 
been taken by the Government to ensure representation of Scheduled 
Caste/Scheduled Tribe on the Board of Directors of Punjab National 
Bank, the representative of the Ministry of Finance stated: "A scheme for 
appointment of the Board of Directors in the nationalised banks has been 
prescribed by a notification issued as the Nationalised Banks (Management 
and Miscellaneous ProVisions) Scheme, 1980 under Section 9 of tbe 
Banking Companies Act." The Notification provides for 9 non-official 
directors on the Board of Directors of the nationalised banks which 
represent the interest of various economic groups. 

1.9 During the evidence, the Committee were informed that there was 
no statutory provision for appointment of any Scheduled Caste/Scheduled 
Tribe on the Board of Directors of Nationalised Banks. Government had 
always been endeavouring to ensure that at least one member of Scheduled 
Cute/Scheduled Tribe sho~ld be there in various boards of tbe banks. 
Asked to state' as to when it was decided that one SC/ST member should 
be there on the Board of Directors, the witness stated that this decision 
was taken after the announcement of the scheme in 1980. Further asked to 
explain the measures Govemmen,t propose to take to implement the 
recommendation of the Committee towards inclusion of one Scheduled 
Cute/Scheduled Tri~member on the Board of Directors and whether it 
would be done by malting a statutory provision or by issuing a directive in 
this reprcl. The witness stated: 

"Since there is a constitutional protection for the Scheduled Castes cl 
Scheduled Tribes, a similar thing could be oxtended to the appoint-
ment of the Directors from the Scheduled Cute cl Scheduled Tribe 
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on the Board of Directors of the Nationalised Banks. Once the 
Government takes a view. I suppose it should not be difficult because 
the Notification is issued mentioning the appointment of the Direc-
tors; and it will be possible to amend the Notification including the 
Directors from the Scheduled Caste cl Scheduled Tribe. II 

1.10 When asked about the diffic:ulty in issuin, a Notification on the 
subject. the witness stated: 

''We can still ensure their reprcscntation on the Boards. Govemment 
can examine this issue. But the decision will be taken at the 
Govemment level; Govemment means approval has to be done at 
the Cabinet level." 

1.11 As regards the view points of the Reserve Bank of India on the 
issue, the witness submitted: 

"On the question of making a statutory provision for having at least 
one non-official Member belonging to Scheduled Caste/Scheduled 
Tribe on the Board of the Nationalised Banks, the Reserve Bank of 
India has expressed a view that it may not be enough to carry out an 
amendment to the Act about the nationalised banks. Such a provision 
has to be made in the State Bank of India Act and the Acts relating 
to other institutions also. The Govemment's endeavour is to ensure 
representation of SC/ST candidate without making any statutory 
provision. " 

1.12 Asked to react on the suggestion of the Commission for Scheduled 
Castes and Scheduled Tribes that 'there can be a guideline saying that the 
Govemment shall make an endeavour to appoint a SC/ST Director on tbe 
Board of Directors' the witness stated: 

"I tend to agree with the latter suggestion that there can be a 
guideline formally to the Department in writing for ensuring the 
representation of Scheduled Caste/Scheduled Tribe on the Board of 
Directors in the Bank." 

1.13 The Committee note that In punaaac:e of their nc:onuaendadoa ID 
their earlier reports, Govenuneat bad appoIated ID September-Oc:tober 
1919, one DOn-ollldai DIrector beIon ..... to SC/ST In eada of twelve 
........ Uw.d banks. They, however, view with caacera that tile &o.rd of 
DIncton of PNB ..... eight other natlolwllled bankI ItIII do DOl bve ... y 
MaDber of SC ..... ST. 

1.14 As reprds PNB, tile Comm .... "ere laIonned that tbere wen 
VKUCIet of 4 DOD-oIIIdai DIrecton ..... It " .... be tile .... vour of tile 
GoYt. to appoint one nOD~ DIrector ......... to SC/ST ....... " .... 
tile renwinlnl vllCllndes are IDled up. They were aIIO -...d that It ..... 
be eadeavour of the Govt. to appoIat at Ieut 0IIt DIrector ....... to SCI 
ST on the remaInIq bankI abo ....... "hen the ..... In ... VIICIIndM on 
their Boards are ftIIed up. The Conunittee repet to DOle tile deIIIy ....... 
up the vacudes ..... appoIall!-t of SC 1ST DIrecton on the BoardI of 
... nine Bub. They deIIre tMt the IIdIcm In tbII reprd IIIonId be 
apedJted. 
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..... ()wmIttee lad that .... N........... BaD (M-.I •• IM' A 
............... .........) Scheme, 1_ ( __ .1Ided ID 1_) .... 110 

pntIIIoD far appaIDtIDeDt vl DIrector repr •••• -. die ........ vl SC/ST 
........ It ........... far _-OftICW DIncton nprtIIDtIIIa tile IDtenIt f1l 
................... TIle COIIIIDIUee, ncom'Mnd that Im ..... te ItepI 
...... be tUea to ....... abe Scbemt to pro ... far IDdaIIon vl • SC/ST 
...- _ aae f1l tile DIncton OD tile ...... f1l aD MtIcw.1hed ...... . 
HlP ..... IUbbIe ......... III wrItIDa .. y be ..... ed tot .......... the 
,. __ tIoa f1l SC/ST on tile Boud fIl DIndan til tbeIe ...... . 

,'-' 



(a) ltecndtmeat 

CIIAPTER 0 

RESERVATION IN SERVICES 

The recruitment is made in three cadres i.e. Officen, Oera ad 
Subordinate and for the recruitment of aU tbae three c:actr. die 
raervatioDS are being provided since July. 1969 III under: 

<a) Officen 
(b) Cerks 

Cadre 

(c) Subordinates 

(b) StaIr Stnaatb 

Percentage of reservatioD provided 
sea ST. 

15% 
The ulervation ii provided u prelCribed 
by the Govt. of India which varie. from 
State to State depending on the population 
of SCs/STs. 

2.2 1be number of employees and the number of Scheduled Cal. aad 
Scbeduled Tribes amonpt them in all the cadres of the Bank u on 
30.6.1969 and 31.12.1989 is stated t(l be: 

Cateaory 
of Patti 

AI _ JO.6.1'" 
Officen 
aerks 
Sub Staff 
AI _ 31.12.1_ 
OIficen 
Clerks 
Sub Staff 
(other than 
aweepen) 
Part time 
.weepen 

Total 
No. of 

Em-
ployees 

1683 
7014 
38S4 

14090 
29602 
11.548 

2526 

Number of Perccntqe of . 

SCS ~s SCs ST. 

5 0.07 
373 22 9.68 0.57 

1427 269 10.12 1.91 
49.56 1147 16.74 3.87 
2455 (IJ7 21.25 6.03 

1740 6S 69.00 2.57 
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CatelOry Total Number of Percentage of 
of Posts No. of 

SCS STs SCS STs Em-
ployees 

Full time sweepers 305 266 4 87.21 1.31 
AI 011 31.12.90 
officers 14223 1519 272 10.68 1.91 
Cerks 29938 5116 1232 17.08 4.11 
Sub-Staff 11500 2508 701 21.80 6.09 
(Other than 
sweepers) 
Part time sweepers 2629 1812 75 69.08 2.85 
Full time sweepers 295. 249 04 84.40 1.35 

2.3 The backlog as on 1.1.89, 31.3.90 and 31.12.90 is given below:-

Cadre 

Officer 
Cerk 
Sub Staff 

SC 

12 
195 

R7 

1.1.89 

ST 

32 
164 
63 

Backlog 

31.3.90 31.12.90 

SC ST ST ST 

5 6 4 4 
42 34 41 23 
52 28 22 21 

2.4 The reservation in direct recruitment became effective from July, 
1969. At the end of June, 1969, the percentage of Scheduled Caste and 
Scheduled Tribe officers and clerks in the bank was nil. After nationalisa-
lion and consequent upon introduction of reservations in direct recruitment 
the- bank has recruited till December, 1990, 3646 officers, out of which 
reservations were provided for 544 Scheduled Caste officers- and 
274 Scheduled Tribe officers. Against this the bank actually recruited 599 
Sdledulcd Caste officers and 235 Scheduled Tribe officers, i.e.16.42% 
ScbeduIed C.tes and 6.4% Scheduled Tribes of the total recruitment of 
3646 officers. 

2.5 The backlog in clerical cadre is 41 Scheduled Caste and 23 
Scbeduled Tribe. The backlog for Scheduled Tribe is mostly in Madhya 
Pradesh and Delhi. For Madhya Pradesh the backlog for Scheduled Tribe 
clerks is 7 only. As reprds Delhi, no recruitment has been made during 
the last two yean due to policy of non-expansion of Branches and 
redeployment of surplus staff. 

Z.6 'J"bcre it lbacklOi of 22 Scheduled Caste and 21 Scheduled Tribe ill 
.... ~ lid. CIdrt. TIll ItIGkloa of 22 SdIoduIod Cato ill 
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Subordinate Staff Cadre is 11 for Delhi. The backlog for Scheduled Tribes 
ia mostly in the States of Rajasthan, Madhya Pradesh and Union Territory 
of Delhi. 

2.7 It has been stated that the panel for clerical cadre from BSRBs for 
the year 1991 is yet to be received by Punjab National Bank and after the 
receipt of the panels the backlog would be further reduced. 

2.8 As regards thc reasons for shortf.lls. the Committee were informed: 
"The shortfall in the intake of Scheduled Caste/Scheduled Tribes 
candidates is only when sufficient number of suitable candidates He 
not made available by the Banking Service Recruitment Boards or 
Sainik Boards. However, in view of the recent Government Guideli-
nes to clear the backlog as on 1.1.89, a special recruitment drive wa 
launched and the backlog has been reduced to a considerable 
extent." 

2.9 When the Punjab National Bank was asked to clarify whether in the 
past the Bank had sent their recruitment teams to the areas predominantly 
inhabited by the Scheduled' Castes and Scheduled Tribes in the respective 
regions so as to ensure that no backlog accrues in the posts reserved for 
Scheduled Castes and Scheduled Tribes, particularly for recruitment to the 
subordinate cadre, the Committee were informed:-

"So far we have not sent any recruitment teams to area predomin-
antly inhabited by Scheduled Castes and Scheduled Tribes parqcu-
larly for rccruitmcnt to the subordinate cadre. We havc so far 
appointed candidates in the subordinate cadre through local employ-
ment exchanges." 

2.10 In reply to a further query as to whether the BSRBs htd,,.ued 
centres for written test and interviews in areas which were predOlnindly • 
inhabited by Scheduled Caste and Scheduled Tribe people, it was 
infonned:-

"During 1986 and 1987, BSRB Delhi conducted written test for 
clerical cadre specially for recruitment of Scheduled TrWe at 
12 centres outside their jurisdiction which had a pre-clomiaut 
population of Scheduled Tribe." 

2.11 As regards the reasons for not clearing the backlog, the Chiarman 
of the Punjab National Bank submitted that the number of promotions 
made in the Bank were much more than those of the recruitment. Besides 
reservation in promotion was not applicable in the Bank till June, 1979. 

2.12 During the evidence when the representative of the BSRB (Delhi) 
was asked for measures to ensure that reserved vacancies were filled 
quickly, he submitted: 

"So far a the Delhi Recruitment Board is concerned, we have almOit 
no backlog. we are getting sufficient number of candidates. Our 
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operational area for clerical staff is Delhi and Haryana, for which we 
do not require Scheduled Tribe candidates and as far as Scheduled 
Caste candidates are concerned. we are getting them in sufficient 
number. As regards officers, we are getting sufficient number. 
Guwahati, Jabalpur and some other tribal areas, we do not have any 
problem in this regard." 

1.13 The Committee note that as on 31 December, 1990, out of 
14113 oflkers in PNB, the number of Scheduled Castes was only 1519 
i.e. 10.68% and the number of Scheduled Tribes was 271, l.e.1.91% 
only. Even this position could be attained only after undertaking a 
special recruitment drive in 1989. In the case of clerical cadre, the 
percentage of Scheduled Castes and Scheduled Tribes as on 31.12.90 
was 17.08% and 4,1l% respectively. The Committee view with 
concern the shortfall in recruitment of Sl~heduled Castes and 
Scheduled Tribes. In the opinion of the Committee concerned efforts 
are required to be made by the Bank to recruit adequate number of 
Scheduled Castes and Scheduled Tribes, especially Scheduled Tribes in 
the cadres of ofllcers as well as clerks. They recommend that the 
Government should direct the Bank to undertake urgently the special 
recruitment to fill up the backlog of Scheduled Castes and Scheduled 
Tribes In the cadres of ofticers and clerks. 

2.14 The Committee note that there is a backlog of 21 Scheduled 
Tribes in !Ub-staff cadre and these vacancies are mostly in Rajasthan, 
M.P. and Delhi. They recommend that special recruitment teams be 
sent to areas predominantly inhabited by Scheduled Tribes for 
recruitment to subordinate cadre to wipe out the backlog. 

(c> Promotion 

2.15 The reservations applicable for promotion w.e.f. 1.7.1979 are 
as under:-

Cadre 

1 

(a> From clerk to Officer 
(b) From Subordinate to 

Oak 

Percentage of reservation provided 

SCs STs 

2 

15% 
The reservation is not applicable as 
per Govt. guidelines because the ele-
ment of direct recruitment to clerical 
cadre posts exceeds 75% 
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(c) Within Officer cadre 

9 

2 

According to Government pidelines if the 
promotions are selection based then the 
reservations are not applicable. All the 
promotions within officer cadre are 1lCllec-
tion baaed which are on the basil of 
written test/interview and as IUch the 
reservafions are not beiDa provided. 

2.16 The number of persons promoted during each of the Iut three 
years in' various categories of posts and the number of Scheduled Castel 
and Scheduled Tribes among them was fumilhed as under: 

CItepy/ 
Delipalioa 
of Poll. 

ToIII Number of Perceatqe of SbonfIIIa I'crcleaCIF RImIrb 
No. of 
cmployca SCs ST. SCs ST. SCs ST. SCs ST. 

SulHtaff 
to 

a.taI 
1\J17 

1988 
1989 
Clerk to 
OIIicer s.dI,.., 
1\J17 
1988 
1989 
JMG Seale ,I 

206 
234 

169 
206 

to MMG Sc* 0 
1\J17 

1_ 376 
1989 457 
MMO Sc:aIe U 

to 
IOIG 1k:* m 
1\J17 

38 
44 

60 

69 

18 
19 

, 

7 18.44 
13 18.80 

13 35.50 
10 33.50 

4.78 
1 4.15 

3.39 
5.55 

64 
7.69 64 

4.85 82 

0.26 
0.21 

171 
136 
93 

ReMrv.-
doD DOt 
_able. 

a-vadoe 
DOt 
applicable 



.-.- 145 
313 

Z 

5 

10 

1.37 
1.55 0.30 

2.17 During the evidence when asked as to the measures to make good 
the huge shortfalls in promotions, it was submitted to the Committee: 

"The above backlog of 82 Scheduied Castes and 93 Scheduled Tribes 
as on 31.12.89 has been reduced to 78 :icheduled Castes and 19 
Scheduled Tribes as on 31.3.91 which will be further reduced out of 
the promotions being made by December, 1991. We may mention 
that in order to clear the backlog during the last 2 years in 
promotions from clerical to officer cadre through selectivity, we have 
filled up vacancies of Schedul~ Castel and Scheduled Tribes can-
didates to the extent of 50% ot the total vacancies. Now that 
sufficient number of Scheduled Castes and Scheduled Tribt;" can-
didates with the eligibility criteria are becoming available. the bank 
expects to clear the backlog by reserving upto 50% of the vacancies 
within next 3-4 years. The bank also proposes to continue with the 
pre-promotion training programmes for Scheduled Caste and 
Scheduled Tribe to enhance their changes of selection." 

2.18 On being asked whether It was a fact that in some banks. 
reservations had been provided in promotions upto MMG Scale III and if 
10, why there was no uniformity in implementing reservation orders in all 
Nationalised Banks, it was submitted: 

"The promotion policies are drawn up by the Bank as a result of 
bipartite agreements entered into between the respective bank 
managements and the trade unions or workmen lofficers operating in 
the respective organisation. Because of these reasons. two of the 
nationalised banks, viz., Bank of India and Bank of Maharashtra had 
two channel promotion from JMG Scale I to MMG Scale II and from 
MMG Scale II to MMG Scale III within their officers' cadre. A 
propOrtion of the promotions from JMG Scale I to MMG Scale II 
and from MMG Scale II to MMG Scale III has been earmarked for 
seniority based promotions while the remaining were based on 
selection method. Since seniority based promotions attract reservation 
for Scheduled Castes and Scheduled Tribes, irrespective of the grade, 
these banks had also provided for reservations for these communities 
in such promotions. 

The promotions based on selection, however. do not attract 
reservations for Scheduled Caste and Scheduled Tribe though certain 
concessions are available to them in selection based .promotions upto 
Scale III. 
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In the bipartite settlement entered in 1989, an agreement hIS been 
reached that aU the promotions within officen' cadre should be merit 
based and the seniority would not carry any weightage. The banks 
are implementing these instr\ictions. However recently a decision bas 
been taken that the existing benefits available to the Scheduled Cute 
and Scheduled Tribe will not be withdrawn and, therefore, the policy 
of continuing the senority based promotions in the two banks where 
they existed before, Bas been continued. Thus, while it would be 
desireable to have uniformity in the promotion system as arrived at 
the bipartite settlement, the existing system has been continued to 
safegu!lrd the interest of Scheduled Castes and Scheduled Tribes to 
enable them to enJoy the: existing benefits." 

(d) MocUIkation in Promotion PoIky 

2.19 The Office of the Commissioner for Scheduled Castes and 
Scheduled Tribes informed the Committee:-

"In Punjab National Bank promotions from Scale I to Scale II are 
made partly through seniority ch"annel and partly through merit. In 
both the channel reservation orders were made applicable as per the 
declared policy of Punjab National Bank. The management modified 
their promotion policy some time lD the mid-eighties to do away with 
the reservation. This was against the declared policy of the Govem-
mt:nt to ensure that any amendment to the rules, if affecting the 
interests of Schedule Caste I Scheduled Tribe, should not be aUowed." 

2.20 On being asked by the Committee why did the Govt. allow any 
amendment to the promotion policy which affected the Scheduled Castel 
Scheduled Tribe employees it was informed that: 

"This issue has been examined in consultation with Punjab National 
Bank. The exact modalities adopted by tht: Bank have also been 
studied. It was observed that both the channels contained features 
which were relevant only to the promotions based on selection 
method and not the senoirity-cum-fitness method. For example, both 
the channels contain the zone of consideration concept and the 
candidates were selected on the basis of merit. The naming of one 
channel as based on senority was only a misnomer. In fact, both the 
channels were selection based, the difference being that the one was 
fast track and the other was nonnal tr~. It is also a fact that Punjab 
National Bank had specifically provided for reservations in the 
normal track promotions as per their promotion policy. These were, 
however, never effected and subsequently Punjab National Bank 
deleted the provisions which were not in consonance with the policy 
on the subject. 

In any case the matter is presently subjudice before Delhi Hip 
Court." 
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2.21 Asked to clarify this point during the course of evidence the 
representative of the Ministry of Finance stated: 

"The promotion policy of the Punjab National Bank was not in 
conformity with the extent instructions in the matter. Then they 
dlanged the policy. They had found that there is a mistake. It is a 
distortion from the normal policy. They corrected some time in 
1987," 

2.22 He further added 
"Anything which adversely affects the interests of the Scheduled 
Castes and Scheduled Tribe., can be done only with the approval of 
the Minister. These instructions were issued some time in May 89." 

2.23 Giving clarification to this point, the Chairman of the Punjab 
National Bank stated: 
"When it came to our notice that there is a mistake in the policy that has 
been framed by Punjab National Bank in consultation with the officers 
..oc:iation, we amended the policy." 

2.24 During the course of evidence, the Committee very categorically 
deIired to know the position as regards the implementation of the 
judpment of the Supreme Court delivered in the case of syndicate Bank 
~g to the reservation in promotions upto Scale in on Punjab 
National Bank, it was submitted: 

"The judgement of the Hon'ble Supreme Court in the case of 
Syndicate Bank is specific only to Ibat bank. The Hon'ble Supreme 
Court has specifically directed that judgement had been delivered in 
view of the peculiar facts and circumstances as admitted by the 
counsels of the bank and the Govt., and the judgement will not g"so 
(acto apply to other public sector ~anks, etc. The Hon 'ble Court has 
apecifically directed that in case Scheduled Caste and Scheduled Tribe 
employees. of other banks desire the benefits to be given to their 
members, they should agitate the matter before the appropriate 
forums. 

The Govt. has, therefore, not directed the banks other than 
Syndicate Bank to implement the judgement. Syndicate Bank was 
specifically advised to implement the judgement which is reported to 
have implemented the same. The Scheduled Caste and Scheduled 
Tribe Employees' Association in several banks have approached 
various High Courts/Supreme Court fOf implementation of the 
judaement in their banks. The Govt. is of the view that in order to 
ICttle the matter once for all, the :ssue should be decided by the 
Supreme Court in aU the cases and has, therefore, requested the 
MiaiItry of Law to take up all the cases on the subject in the 
Supreme Court. The Department of Personnel and Training and the 
MiDiatry of Law have also been consulted and they "have opined that 
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the existing policy 15 laid down in the Brochure OD Raervalioal for 
Scheduled Castes aDd Scheduled Tribes (VDth Bditioa) iIIued by 
Department of Pel'lOllDel and Trainins is DOt for reservatioaa for 
Scheduled Castes and Scheduled Tribes in promotions bued OD 
selection method within officers' cadre but for only certain CODCeI-
sions to be provided to them." 

2.2.5 The representative of the Ministry of Finance, added: 
"The Banking Division faitbfully foOows the po1icy of reaervnc.. 
enunciated by the Department of Personnel. Since the prelCDt 
judgement is not in tune with the policy the Bankina divisioa .... 
taken up the matter with the Department of Penonnel and the Law 
Ministry and has opposed the decision of the Supreme Court in a 
Review Petition." 

2.26 Asked as to explain the case in context of the review petitiOD filed 
by the Government before the Hon'ble Supreme Court which bad been 
ctitgniged by the Court, the witness submitted:-

"The relief given by the Supreme Court is limited only to the 
Syndicate Bank officers as far as that particular judgement is 
cenccnfed. Even there allO as a result of this Supreme Court 
Decision, the affected parties have now gone to the Supreme Court 
saying that they have not been given an opportunity and orden hII 
been passed which affects their interests. That petition bas beeD 
admitted and it will be taken up for hearing. The finality bas not 
been reached as far as this issue is concerned. The Supreme eou.t. is 
now bunching all thc petitions pending in various HiRh Courts of the 
country and it will give It final judgement." 

2.27 He further submitted:-
"As I mentioned, the Review Petition was raised before the Supreme 
Court, after the Law Ministry and the D.O.P. have concurred with 
it. " 

2.28 During the course of evidence, the witness further informed the 
Committee that the Supreme Court had itself restricted its earlier decilion 
and the court was now having a second view in the matter. 

2.29 It was further supplemented: 
"The problem is again before the Supreme Court. Both the parties 
gave placed the matter once again before the Supreme Court. It is 
sub-judict. There is no finality." 

(b) SpecIal Alllstants 
2.30 The Office of the Commissioner for Scheduled Castes and 

Scheduled Tribes informed the Committee:-
" ........ the benefit of reservation is not being Jiven to Scbeduled 
Caste and Scheduled Tribe employees in the case of appointment to 
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the post of Special Assistants whereas in many cases the banks allow 
lOme preferential treatment to special Assistants in the matter of 
promotions to Scale I Officers post. Thus resulting in loss to 
Scheduled Cute aad Scheduled Tribe employees for these pre-
ferences." 

2.31() Wben the witneq was asked by the Committee to specify the 
Government view on this, he submitted: 

"This issue has been examined and the Indian Banks' Association is 
of the view that Special Assistants are only posts within the aerical 
cadre of the ban. The pay scale attached to the post of s)Jecial 
Assistant is allO the same as for any other Clerical post. However, 
the post of Special Assistant like several other posts in the Clerical 
cadre and even in tl;le Subordinate cadre carried some special 
allowances attached to them which vary from appointment to 
appointment. Thise allowances are to compensate the apointees to 
discltarse special functions. In view of this the post of Special 
Assistant is not considered as a promotion from the Clerical cadre 
and, therefore, no reservations have been provided for the Scheduled 
Caste and Scheduled Tribe. 

The Government has advised vide their letter No. F.lOV13/2/ 
87SCT(B) dated 14.4.1987 to all public sector banks that since the post of 
Special Assistant is "Nithin the Clerical cadre only. the promotion posts 
to the officers' cadre JMG Scale I cannot be reserved for the Special 
Assistant cadre." 

2.32 On being questioned during the course of evidence by the 
Commissioner for Scheduled Castes and Scheduled Tribes that since the 
allowance ranging from Rs. 400/- to Rs. 500/- per month being given to 
Special Assistants was quite substantial and this too constituted one of the 
points IS to why the question of reservation for these posts should come 
lillo, the Chairman of Punjab National Bank stated: 

These are all posts in the Clerical cadre and for performing a 
particular job, a special allowance is given. There are at least nine to ten 
posn which carry a special allowance in Clerical cadre and the 811owa~cc 
vatiC-' from posts to post. So, the view is that it is not a . promotion 
.., 1Iu: cadre remains the same. The aHowanee is available to 
everybody depending on his performing that job. If he does not 
perform that job, he will not get the allowance. This is available to 
Scheduled Castes and Scheduled Tribes also provided they perform 
that job." 
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2.33 Details of total number of postings of Special Assistants made by 
the Punjab National Bank in various Branches/Officers in the last three 
years were submitted as under:-

"Year Total No. of Special No. ~f Special Assistant 
Assistant SCs STs 

1989 318 30 S 
1990 426 28 6 
1991 231 _ . ___ ~L __ . _________ --- -1._ -----975- 91 1 14 

Percentage Against Per- 9.33% 1.43% 
centage of Clerical 

cadre ]6.7·4% 3.87% 

1.34 The Committee note that there Is resenation 01 15% and 7 ~% for 
Scheduled Castes and ~uJed Tribes In promotion from clerk to oftIcer. 
No percentage 01 resenatlon has however been provided for p~ 
from sub-staff to derk as the element of direct recruitment In clerk exc.dI 
75% • Further for promotion within the oftIcen cadre aIIO DO resevatloa 
.... been provided on the ground tbat these promotioDI are IeIec:tIoD baled. 

1.35 In tbe promotion from clerks to ofIIcen there Is a lhortIaII of 81 
Scheduled Castes and 93 Scheduled Tribes as on 31.11.89. The Committee 
weft assured during the coune 01 evidence by the representative of the 
Mbdstry of Finance that the entire sbortfaU wID be cleared In the next 3-4 
yean by promoting Scbeduled Castes and Scheduled Tlbes upto 50% 01 the 
vaamdes In a year. They would like Govt. to ensure that these bacldoi 
vac:andes are ,filled up as early as pouIble. 

1.36 Tbe Committee lind from the note ful'Dllbcd by the oIIIce 01 the 
CommIssIoner for SCs/STs that In PNB earlier promotiolll from Scale I to 
Scale 0 were made partly through seniority channel and partly tIarouIh 
merit and In both the ehannels the promotion policy of 1981 provided for 
raenatlon for SCs/STs. However, the Management modUled their pr0mo-
tion poUcy In July, 1987 to do away with the resenatlolll, as'" the bIpertJte 
IdtIement entered Into between the ........ ement and the Offtcers' AIIocla· 
don, PNB bad reached an qreement that all promotions within the oIIIcen 
CIIdre lhouid be merit based and seniority should DOt carry any welth_. 
When pointed out that the Bank could not cbanae their poUcy wbleb wu 
apIDIt the Interest 01 SCI/STI, the Committee were Informed that the 
piomotlon policy was cbaDpd by the PNB ID8IIqeIIIeIIt In July, 1917, while 
the instructions statlq that an)'tbiDI wbleb adversely dedi the Intereltl of 
SCI/STs could be done only with the approval of the MIDIIter, were IIIued 

19S8LS-7 
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by tile ne,.rtlDeDt '" PenoDDeI In May, 1919. They were aIIo Informed 
lilt tile ..uer II preItIdIy sub-judice before DeIbJ HIIb Court. 

The CoIDmIttee are unable to .... with the plea advaDced by the PNB 
Mu'p=nt, aad expect the MiDistry '" FInance to be more viaDant In 
fatare aad ensure that policy pldeUnes _ed by the Gon. are strid.ly 
oIIIened aad DO abberatloaa are allowed to creep in. Tbey see DO reaIIOII .. 

to why the policy beIn& loIlowed by the PNB should not be chuted In 
MID"daIIce with the InstructIoDs Issued by the Deptt. 01 Personnel. However 
.. the matter Is sub· judice, the Committee would like to be Informed of the 
..tame 01 the Court c:aae. 

1.37 Keep.... In view the mUltlpUdty 01 Utiptlons 01 the Issue 01 
..--vatloas in promotions within the oIIlcer cadns in a1mOllt all tbe 
.. tIon-1iled baDkI on account 01 the verdict given by the Supreme Court in 
tile Syadlcate Bank caae, the Committee recommend that Government 
IIIoaId come forward 100II with a uniform and wen clelined poUcy for 
..--vatlon In promotions within the ofllcer C8IIres to be loUcnred by all the 
............. baDkI including Punjab National BaDk. 

1.38 The Committee note that the posting 01 derks as Special Assistaats Is 
.. CIOIIIIdend .. promodoa and .. sucb the beneftt of reservation is not 
.... ateDded .. SC aad ST e ... ployees by PNB and other nationalised 
...... The COIIIIDIttee, bowever, understand tbat a sum of Rs. 400/- to Rs • 
.,. per month II beiDa paid as special allowance to those derks who are 
working as Special Assistants. The Committee further observe that during 
tile IaIt three years, PNB appointed as many as 97S Special Assistants obt of 
wWch 91 (9.33%) were SCs and 14 (1.43%) were STs and thus the 
appoIDtment of SCs aad STs falls short of the prescribed percentqe of 
..--vatloas. Taking Into consideration the fact that tbe posts of Special 
Alllltaats carry su ..... tlal amount as special allowance, the Committee 
........ y rec:onunend that the Gon. should ensure that a fair proportion of 
.... beIongIq to SCs and STs are appointed as Special Assistaats in aU 
tile _tiona"'" buks including PNB. 



CHAPTER m 
PROCEDURAL MATTERS 

<a> RecrultmeDt Procedure 
As regards the procedure for recruitment to different cate80ries of 

posts in the Punjab National Bank it bas been stated, that the recruit-
ment to officer and clerical cadres is done through Bankins Service 
Recruitment Boards and the indents are placed on Boards which con-
ducts the wtitten test/interview etc. and provide the panels of selected 
candidates to Bank and thesc candidates are absorbed by Punjab 
National Bank. 

3.2 In subordinate cadre, the recruitment is done through employment 
exchanges, District Sainik Boards/Rajya Sainik Boards. 

3.3 As regards recruitment to the subordinate cadre, the Committee 
desired to know as to whether the Punjab National Bank was intimating 
the results of SC/ST candidates sponsored by the Employment 
Exch~ges to the respective BlDployment Exchanges within a period of 
one month, if any of the re~rved vacancies remained unfilled apec:ifying 
the reasons therefor so as to enable the Employment Exchanges to 
sponsor right type of Scheduled Caste/Scheduled Tribe candidates. It • has been responded:-

"Our guidelines provide for intimating the result of SC/ST can-
didates sponsored by the Employment Exchange in case the vac-
ancy remains unfilled for recruitment to subordinate cadre. We also 
call for the second hst of SCI ST candidates from the Employment 
Exchanges to fill up the vacancies wherever necesaary." 

3.4 During evidence, in reply to another query as to whether the 
Punjab National Bl8lk was intimating the reserved vacancies to the 
Director of SC/ST Welfare or Social Welfare in States/Union Territories 
and simultaneously notifying to local employment exchanps and 'also to 
one or more of the stations of All India Radio containilll an advice to 
the prospective candidates to get their names registered with • ....,ao,-
ment exchanges of the area and to approach the empIoymeDt exdlaqe 
for further assistance, it was stated: 

"At prescnt, this practice is not being meticulously followed. StepI 
are being tatten·" .... 6te the ilisnctiObv..eD1'* su....,.,to 

_ ensu~ their strict compliance." 
3.S When the Committee enquired as to the policy of tile Punjab 

National Bank in regard to the fixing of interseniority where a candidate 
joined Bank after availing extension of time on selection, it wa 1Gb-
mitted: 
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"The seniority of the candidate irrespective of their category is 
reckoned only with effect from their date of joining." 

3.6 As per Department of Personnel & Training Office Memorandum 
No.223111786-Estt(D) dated 3rd July, 1986 regarding the principles for 
determining seniority of persons appointed to services and posts under the 
Central Government, the relative seniority of all the direct recruits is to be 
determined by the order of merit in which they are selected in such 
appointments on recommendation of the UPSC or other selecting author-
ity. The O.M. dated 6.6.1978 further provides that in the case of 
candidates who do not join duties within the prescribed period (not 
exceeding two or three months) and are allowed the extension of time 
(upto total period of nine months) by the competent authority, the 
seniority of such candidates would be fixed below those who have already 
joined the posts within the prescribed period. 

(b) Promotioa from Sub-Staff to Clerical Staff 

3.7 In this connection it was stated that the promotions from subordinate 
cadre to clerical cadre is done on the basis of written test and interview. 

3.8 On being asked as to whether any concessions/relaxations were 
being given to SC/ST employees at the time of their selection to clerical 
cadres, the Committee were informed: 

"Since direct recruitment to the clerical cadre in the bank is more 
than 75% there is no reservation applicable for Scheduled Caste/ 
Scheduled Tribe in promotions from subordinate to the clerical cadre 
in terms of Government guidelines. Although relaxation/concessions 
are not being provided, in practice all general as well as SC/ST who 
qualify the written test are being approved for promotion to clerical 
cadre, except a few stray cases." 

(c) Reservation for Sweepen, Farasbes. Cbowkidars etc. for appointment as 
PeonI 

3.9 As per instructions contained in Para 5.15 of Brochure of IBA, 25% 
of the vacancies accruing in the Peon's Cadre should be reserved for being 
filled by transfer from Sweepers, Farashes, Chowkidars, etc. who have put 
in minimum of 5 years service and who may not be possessing the 
qualifications prescribed for direct recruitment to the post but who may 
possess elementary literacy and give proof of ability to read either English 
or Hindi or regional language. For the purpose of determining whether 
such Sweepe~, Farashes, Chowkidars, etc. possess elementary literacy and 
have ability to read either English or Hindi or regional language, it would 
be necessary to hold a simple written test. 

3.10 The Committee have been informed that the Subordinate Staff in 
the Bank consist of peons and armed guards. During the years 1982 to 
1986 as many as 5266 (793+935+1145+1311+1082) persons have been 
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appointed to the Subordinate Cadre by Punjab National Bank. The 
exact number of sweepers who have been converted to the post of 
Peons is not avajlable with the Bank. One of the reasons for not 
converting sweepers to peons has been stated to be that 'fulltime 
sweepers who are few. in numbers arc not readily agreeable to move 
to the interior rural branches where the vacancies arise.' However. 
from the information available for 7 out of 12 zones of the Punjab 
National Bank from 1982 to 1986. there were 53 eligible sweepers. 
chowkidars. frashes etc .. of which only 17 were converted into peons 
and 2 persons refused convertion. 

3.1 J The Committee take serious note of the failure on the part or 
Punjab National Bank to scrupulously follow the instructions regard-
ing intimating the reserved vacancies for Scheduled Castes and 
Scheduled Tribes to the Director of Scheduled Caste/SchechiJed Tribe 
Welfare or Director of Social Welfare in State/Union Territory 
concerned and simultaneously notifying such vacancies to local 
Employment Exchanges and also to one or more stations of the All 
India Radio. They hope that in future. as assured by the Punjab 
National Bank. steps would be taken to ensure strict compliance with 
the instructions on the sui . 

3.12 The Committee are uOt in favour of present procedure of 
fixing of seniority from the date of joining of the candidates by PNB 
as it', .... ects the future prospects of SC / ST candidates who generally 
happen to live in remote areas with poor communication system as 
compared to the rest of the country. 

They fall to understand as to why the instructions regarding 
fixation of inter-se seniority of the candidates in order of merit in 
which they are selected on the recommendations of the selecting 
authority as applicable in the case of Central Govt. Services, are not 
being followed in the PNB. 

They recommend that the Govt. should review the present proce-
dure of flxing ~f seniority from the 'date of joining' and suuest that 
nxation of inter-se seniority on the basis of 'order of merit in 
selection of the candidates' be made applicable in PNB as well as other 
nationalised banks where the present procedure is being followed. 

3.13 The Committee nnd that no concessions/ relaxations Ire being 
given 10 SC/ST employees for promotion from subordinate cadre to 
c1e-rk.d cadre in PNB. They take a serious view of the fact that 
Inspite of clear directions from the Ministry or Finance in' May 'j .. 
that in cases where merit/fitness is adjudged by the qualifying 
examination/Interview in respect of,.SCIST candidates, relaxation of 
standards should be made in favour of SC/ST in such examinations/ 
interviews subject to 8 minimum relaxation of S% marks in both 
examinations as well as interviews, tbese are not being followed by 
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tile Bank. The Coaunlttee delin that th. laatructlona Ibould be 
ICI'Upuloualy lollowed by the Bank in IuNn, 

3'14 The Committee ftad that durlnl 1"1 to 1986, 5166 vac:andel of 
peoDI and guards were noeel up ID leVen zonel of PNB and only 17 
..... flUed up by conversion from IIIDOnpt the penoDl IIoIcIIq the poll 
ftI weepers. lar.. etc. The Information In respect of the remalnlnl 5 
_ wu not rudDy .v .... ble with the B.nk, The Commluee are 
~eeI to oblt"e that the requirement '01 nlllnl-UP of 15% of the 
VllCUCiei In the peon cadre by tranafer from IWllpen, laruh. etc. II 
DOl beIDa foBo.eeI by PNB. Tbey ItresI th.t the Bank Ihould Implement 
.. ...... and aplrtt the laatructloDi for ftlIIna-up of 15% v.cancles In 
till peon cadre by convtnion from Iweepen, faruh. etc, 

(d) PolIcy of PoItInl on Promotlonl 
3.1S In regard to the postin,s on promotion it has been stated that 

on promotion from one cadre to another SC/ST as well 15 other 
omployees are retained in the same zone subject to'the availability of 
vacancies and in accordance with their ranking in order of merit. SCI 
ST 15 well as other employees are posted out of the zone to the 
neipbouring zones to meet the deficit in filling up of vacancies in the 
other zones. Although SC/ST candidates, who are generally recruited 
on the basis of relaxed standards will have to move out of the zone 
on promotion, but with a view to safeguard their interest, irrespective 
of merit rating; they on promotion from clerical to officer. cadre are 
retained in the same zone to the extent of reservation, applicable to 
promotions. In the matter of postings on transfer of officer employee, 
he is rotated from one branch to another in the same region irrespec-
tive of whether he belongs to SC/ST or general category. Similarly, in 
reapect of clerical employees SC/ST as well as general category 
employees are rotated from one branch to another within the sa:me 
city. Further SC/ST as well as general category employees on promo-
tion from clerical to officer cadre as well as JMG Scale I to MMG 
Scale II are posted to rural branches 15 a policy matter to fulfil. the 
pidelioes of 2 years of rural branch experience and there is' no 
discrimination in this area also. Such of the officer employees who are 
entitled to leased accommodation, are entitled to have the le.ased 
accommodation at the. places of their choice. 

3.16 When asked as to how many SC/ST employees had represented 
to the Punjab National Bank against their posting on promotion during 
the lut. three years; it wu informed: 

"In respect of promotions from clerical to officer cadre as well as 
from JMG Scale I to MMG Scale II the percentage of employees 
who wrote to the bank against their posting on promotion is 
negligible and in case there are refusals for promotion they are 
debarred in accordance with the promotion policy. Once again 



21 

there is no discrimination in this policy whether the employee belongs 
to SC/ST or not." 

3.17 Keepinl in view the general bias apinst the Scheduled Cutes and 
Scheduled Tribes, especially in the runl/aemi-urban areas, th~ Committee 
request that the Punjab National Bank should avoid postinl Scbeduled 
Cutes and Scheduled Tribes OfIken to areas where untouchablUt,:.- is stili 
prevalent. Further, lor the Scheduled Caste and Scbeduled Trilk OftIcen 
who are posted outside their Zone after promotion or otherwl8e th~ Bank 
IIbouId ensure that such OfIicen let the proper residential accommodation 
and are not made to suffer mental 8Iony on tbis account. 



CHAPTER IV 

ORGANISA TIONAL MATTERS 

(a) Liaison omcer and SC 1ST Cell in the Ministry (Banking Division) 
The Ministry of Finance (Department of Economic Affairs-Banking 

Division) monitor the implementation of reservation orders for and 
employment of Scheduled Castes and Scheduled Tribes. There is a Cell 
consisting of one Section Officer, two Assistants, one LDC and one Peon 
functioning under the charge of a Deputy Secretary who is also Liaison 
Officer for Scheduled Castes and Scheduled Tribes for the purpose. An 
Under Secretary also assists the Deputy Secretary and Liaison Officer in 
discharge of his' functions. Joint Secretary supervises the work of Liaison 
Officer and tlie Cell. 

4.2 The functions of the Cell are stated to be as under:-
"The SC/ST Cell is responsible for watching the implementation of 
the orders of the Government issued from time to time regarding SC / 
ST in the Public Sector Banks. Financial Institut;ons under the 
administrative control of the Banking ~vision. Besides this. the. Cell 
takes necessary steps to ensure the irnpl('mcnlation of Government 
orders regarding ex-servicemen, physically handicapped', migrants and 
repatriate etc. in the puhlic sector banks and financial institutions 
under its administrative control.·' 

(b) Liaison Omcer and SC/ST Cell in Punjab National Bank 
4.3 The Oy. General Manager (priority sector and Lead Bank) is the 

Liaison Officer at Head Office of PNB and the Zonal Managers are 
Liaison Officers in respect of the regions falling under respective lones. 

4.4 Asked as to the reasons why the Liaison Officers had not been 
appointed in the Regional Offices of the PNB, whereas in some other 
Banks they had designated Regional Manager as Ex-Officio Liaison Officer 
for their respective region, the witness pointed out: 

"Zonal Managers have been designated as Liaison Officers for SC/ST 
fbi' effective control and implementation of reservation policies. 
Instructions have now been issued designating Regional Managers as 
Liaison Officers for their respective regions." 

4.5 As per para 10.5 of the Brochure on Reservations for Scheduled 
Castes ,'fld ~cheduled Tribes in post/services in Public Sector Banks etc. in 
each Zonal Office/Regional Office of the banks/financial institutions also. 
a Liaison. Officer, will be nominated for attending to. works relating to 
representation of Scheduled Castes and Scheduled Tribes in such offaces. 
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The duties of Liaison Officers for such offices will be similar to those as 
specified in respect of offices under their charge. 

(c) Grievances of SC/ST Employees 
4.6 It has been stated that there is a specific provision in the Shastri 

Award for redressal of grievances relating to unfair treatment or wrongful 
action on the part of the Bank or superiors. The promotion policy 
applicable to officers also has a specific provision relating to appeals. 
Punjab National Bank Officers (Service) Regulations also provide for 
appeal regarding fitment of salary etc. The above is uniformly applicable to 
all employees. 

4.7 In addition, a complaint register is maintained by each of the 
Liaison Officer for monitoring the complaints/representations received 
from Scheduled Caste/Scheduled Tribe employees. The action taken 
thereon is indicated in brief in the register. Liaison Officers at Head Office 
and Zonal Office have periodic meetings with the representatives of the 
Scheduled Caste/Scheduled Tribe Welfare Association in an attempt to 
resolve their grievances. 

4.8 During the evidence, when asked as to the precise nature of the 
complaints received form SC/ST employees by the Punjab National Bank 
and the usual time taken for disposal of the grievances, the Chairman of 
Punjab National Bank submitted: 

"We have received 42 complaints at our office, 10 complaints pertain 
to promotion; 11 complaints to harassment; four cases were relating 
to transfer posting and 17 were of miscellaneous nature. These 
complaints, depending on their seriousness were investigated and 
placed to the competent authority. 
In cases where the complaints have been received from the Govern-
ment departments. We give reply to the concerned Department. If it 
comes directly, we take those complaints and whatever the competent 
authority fech desirable that type of action is taken." 

4.9 In a(~dition. there is a Cell at the Head Offices and Zonal Offices of 
the Punjab National Bank:-

"The precise functions of the Cell at the Head Office and Zonal 
Offices were to see proper maintenance of rosters and proper 
implementation of reservations directives and redressal of grievances 
of SC / ST employees and their associations and also render assistance 
to the Liaison Officers in discharge of their duties in this regard." 

4.10 As per instructions in the Brochure. adequate puhlicity among the 
SC/ST employees should he given about the arrangements which exist in 
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the Bank for redressal of grievances of SC/ST employees so that they have 
DO difficulty in approaching the right person at the right time for redressal 
of their grievances, if any. 
(d) Rosten 

4.11 As regards maintenance of Rosters, it has been stated that: 

"40 Point roster for officer cadre recruitment is maintained at Head 
Office as the recruitment is done on all India basis. Percentage of 
reservation is 15% Scheduled Caste and 7lh% Scheduled Tribe. The 
rosters for clerical and subordinate cadre recruitment are maintained 
at Zonal/Regional ·Offices on State-wise basis and reservation is 
provided as prescribed by Government of India for each State and 
Union Territory. This is 100 point roster. 

The roster for promotion from clerical to officer cadre (Selectivity) 
are maintained at Head Office as these promotions are made on All 
India basis through competitive examination. The rosters for promo-
tions for seniority-cum-absence of demerit track are maintained at 
Zonal Offices. These are 40 Point Rosters. The rosters .at Head 
Office are inspected by the Liaison Officer and report is submitted to 
Chairman & Managing Director. The rosters in the Zones are 
however inspected by Zonal Managers who are also Liaison Officers 
and the report is submitted by them to Head Office." 

4.12 In reply to a querry as to whether separate rosters (discipline-wise) 
were being maintained by the Punjab National Bank as had been s~ggested 
by the Commissioner for Scheduled Castes and Scheduled Tribes to the 
Bank, it was submitted: 

"The matter regarding maintenance of discipline-wise rosters in JMG 
Scale I was considered and our views were conveyed to the 
Commissioner's Office as well as to the Government of India. We 
have explained that in case, we are maintaining the rosters for each 
discipline, we may be simply piling up the backlog as we do not get 
adequate SC/ST candidates for specialist officers requiring technical 
skill by maintaining common rosters. By grouping the post for 
recruitment to various disciplines, we are able to appoint mor~ SC/S1 
candidates ·through the recruitment channel by BSRB Deihl for the 
post of Management Trainee/Probationary Officers. Grouping has 
been done in accordance with the provisions of the Brochure and in 
the overall interests of the SC/ST." 

4.13 When it was asked as to whether the Liaison Officer at the Head 
Office of Punjab National Bank was visiting the ZonaURegional Offices of 
the Bank to inspect the rosters to ensure proper implementation of 
reaervation orders as per the directives of the· Departf!lent of the Personnel 
and Training in this regard. it was sub\llitted: 
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.. At present annual inspection of rosters is heing done hy the Liaison 
Officer at Central Office in respect of officers and hy Zonal 
Managers who are Liaison Officers in respect of Zones for recruit-
ment to derical and suo-staff cadre. The report of Liaison Officer at 
Central Office is placed oefore the Chief Executive." 

4.14 The Committee regret to note that despite instructions for appoint-
ment of Liaison Officers at the Re~ional Level in all the nationalised banks, 
the PNB had not l'Omplied with the instructions. It was only recently, after 
the Committee took up the matter, that instructions had been issued by the 
Bank to designate the Regional Managers as Liaison Officers for their 
respective regions. The Committee stress that the Govt. shOUld ensure that 
the instructions for appointment of Liaisoll Officers at Regional Offices are 
implemented by all the nationalised banks .:xpeditiously. 

4.15 The Committee also desire the Govt. to ensure that SC/ST Cells 
function at th,' Regional Offices of all the nationalised banks including PNB 
to as.o;ist the Liaison Officers. Adequate puhlicity should also be given 
among SC/ST employees through their Associations about the arrangement .. 
which exist in the bank for redressal of the grievances of SC/ST employees 
so that they have no difficulty in approaching the ri~ht person for redres.'OIl1 
or their grievances, if any. 

4.16 The Committel' observe that the Liaison Officl'r at the Head Office 
of the JtNB has not been visiting the Zonal/Regional Offices of the Rank to 
check the rosters and to ensure the proper implementatioll of Reservation 
orders as per the Directives of thl' llepartment of Personnel and Trainin~ in 
this regard. They would like the Government to ensure that the Liaison 
Ofticer at the Head Offices of all the nationalised banks visit the zonal/ 
regional offices of their banks regularly to check the maintenance of rosters 
and to effectively monitor the due compliance of the Reservation orders. 



CHAPTER V 

MEASURES TO IMPROVE RESERVATIONS IN SERVICES 

(a) Pre·Recruitment Training 
Pre-recruitment training is imparted to SCIST candidates for officers and 

clerical recruitment of Banking Service Recruitment Boards by training 
college/centres of PNB for a duration of one week. PNB provide study 
material. pen, pad, tea, lunch to participants free of cost. During the last 
three years, PNB imparted pre-recruitment training to SCIST candidates as 
under:-

Year 

1987 
1988 
1989 

No. of Programmes --Persons trained 

42 2071 
69 2264 
62 2982 

5.2 Asked as to the duration of such training and also whether such 
training was considered sufficient to prepare socially backward SCIST 
candidates. it was informed: 

"The duration of such training programme is one week and the 
duration is sufficient as the training involves only familarising them 
with the type of questions generally asked in the written examination. 
The model papers are given to them and they have to attempt time 
and again during the programme Ilnd after wards also to acquire the 
requisite skill and speed for the examination. We have now issued the 
instructions to re-structure the training schedule in order to ensure 
that this training not only prepares them for written examination but 
also for the interview." 

5.3 During the course of evidence the Committee expressed concern 
over the short duration of the pre-recruitment training being provided by 
the banks in comparison to such training being provided to the candidates 
by the private institutions. 

5.4 In reply to a suggestion by the Committee to have separate training 
centres for SCIST keeping in view the much more influx of these 
candidates for such trainings. the Chairman of Punjab National Bank 
stated: 

"Separate training centre will not be required. For example my total 
intake is 5·6 hundred." 
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(b). Pre-PromotioD Training 
5.5 Asked about the duration of pre-promotion trainiD~ ?rogrammes, it 

was stated: 
"For promotion from clerical to Officer cadre, duration -of training 
programme is one week, whereas for promotions from sub-staff to 
clerical cadre, it is tllree days. For promotion within officer cadre 
from JMG Scale I to MMG Scale II, it is one week. The duration of 
training programme is considered adequate." 

5.6 The number of pre-promotion training programmes launched for 
'within officer', clerk to officer and sub-staff to clerk and number of 
persons trained during 1988, Jan. 1989 to March; 1990 and 1990-91 was as 
under:-

Year Within Officer Clerk to Officer Sub-staff to clerk 

Prog. Trained Prog. Trained Prog. Trained 

1988 08 99 02 33 
Jan. 89 to 22 466 106 3853 19 495 
March 90, 
1990-91 04 115 52 2283 23 628 

5.7 Separate Data, for Scheduled Castes and Scheduled Tribes was not 
readily available with the Bank. 

5.8 It was further clarified: 

.. All eligible Sc/ST employees in respect of promotions from sub-staff 
to clerical, clerical to officer and JMG Scale I to MMG Scale II are 
advised to attend the pre-promotion training programmes and gener-
ally they do attend such training programmes. A few officers may not 
be in a position to attend the training programmes owing to their 
personal reasons or on account of official exigencies. The program-
mes are be'neficial to them as per the training evaluation feedback 
received from various training centres." 

5.9 The Committee note that no separate fagures in respect of SCI .-
STs are available in the data furnished to the Committee in regard to SC/ST 
persons Imparted pre-recruitment training. In the opinion of the Commit-
tee, it would be beneflc:iaIlf separate information in respect of SCs and ST. 
is maintained by all the nationalised banks 'including PNB. 

5.10 The Committee also consider the present duration of the tnIlaIna 
period ranging from three days to one week for pre-recrultmeat traIniD& 
and pre-promotion trainina as quite insumclent and recommend that the 
duntion of these trainings should be suitably increased. 
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5.11 The Committee would also like the Gon. to consider the feaslbUlly 
of 'setting up of coaching cum-trliining centres in the areas where there is 
concerntration of SC and ST population. 
(C) Manpower Planning in Punjab National Bank 

5.12 As regards manpower planning, it has been stated that the Ministry 
of Finance (Banking Division) has imposed restriction in staff growth for 
banks. In terms of Government guidelines, the Bank are permitted 
manpower expansion to the extent of 1 % of staff strength. 

5.13 In regard to the Man-power planning by the Punjab National Bank 
it has been stated that the Manpower exercise has been conducted by the 
Bank during the year 1991-92 keeping in view the limitation of staff growth 
to the extent of 1 %. The actual manpower requirement of Punjab National 
Bank for the year 1991-92 is thus as under:-

Cadre Total SC ST Remarks 

Officers 400 60 30 Percentage of reservation 
for the SaST being 15% 
and 71fz% respectively. 

Clerical 876 187 63 
Sub-staff 165 39 15 

5.14 At present the Government guidelines permit manpower expan-
sion to the extent of one percent of the staff strength in the nationalised 
banks and accordingly PNB is stated to have conducted manpower exercise 
for the year 1991-92 and has worked out the requirement of SCs and STs 
In different cadres. The Committee feel that there sbould be manpower 
planning for a minimum period of 5 years to enable the PNB and the other 
nationalised banks to properly assess their requirement of SCs and STs in 
each cadre and to take timely necessary measures for the selection and 
training of SC and ST candidates so that suitable persons are aV8llabie for 
appointment against the reserved vacancies as and when required. The 
Committee recommend that the Government should issue suitable guldeU-
Des to all the nationalised banks Including PNB in this ..ea.m: 



(a) False Caste Certiftcate 

CHAPTER VI 
OTHER MA TIERS 

As regards the details of the measures taken to combat the menance of 
getting employment against the reserved vacancies in the Punjab National 
Bank by submission of false caste certificates it has been stated that 
during the last three years 5 complaints of false claims of being Scheduled 
Caste/Scheduled Tribe were received out of which 2 cases were dropped 
as the certificates were found genuine. In respect of one case the 
employee was imposed upon a major penalty of reduction by 4 stages in 
time scale. For the remaining two cases. the disciplinary action proceed-
ings were in progress. 

6.2 During the evidence when it was questioned as to why the services 
of the person who submitted false caste certificate were not terminated as 
per the Government of India's instructions on the subject. it was 
informed: 

"In respect of the employee who had been imposed the major 
penalty of reduction of salary by four stages in the time scale, the 
case pertains to the lad employee who had already put in 10 years 
of service in the bank and the Disciplinary Authority took a slightly 
lenient view in imposing this major penalty other than dismissal." 

6.3 As regards two other cases it was submitted: 
"The latest position in respect of the two remaining cases is that 
both have been removed from bank service." 

6.4 When asked as to the steps which the Bank would like propose to 
be taken to combat the menance of false caste certificates. it was stated: 

"It will be difficult for the bank as such to initiate any steps to 
combat this menance. It would be for the State Governments levels 
to ensure that this mal-practice is checked. 
However, the policy in this regard has undergone a change in that 
the matriculation or school leaving certificate or birth certificate 
giving the caste/community of the candidate and the place of his 
residence should not be accepted as proof of caste at the time of 
initial appointments. The caste/tribe certificate issued by the compe-
tent authority in the prescribed form will only be accepted. Further, 
the offer of appointment to the candidates belonging to Sc/ST 
should include a clause that the appointment is provisional and is 
subject to the verification of the caste certificate and if the verifica-
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tion reveals that the certificate is false, the services will be terminated 
forthwith without assigning any further reasons." 

(b) SC/ST EmploY" Welfare AIIodatioas 

6.S As regards the recognition of the Association of SC/ST employees, 
it ba.I been stated: 

"In terms of Govt. of India, Ministry of Finance, Banking Division's 
guidelines vide their letter No. 1011 11 83-SCT (B) dt. 18.1.1983 and 
102ISI9/86-SCT (B) dt. 5.10.1987, the associations of SC/ST employ-
ees are not to be recognised." 

6.6 During the evidence, when the Committee desired the Ministry to 
comment upon the precise reasons and rationale behind non-recognition of 
SC/ST Employees' Associations in view of the persistent demand in this 
reprd by the SC/ST employees Associations, it was submitted:-

"The issue regarding recognition of the associations formed by the SCI 
ST employees of the Public Sector Banks has been examined in 
consultation with the Department of Personnel and Training. That 
department has advised that the organisations formed on the basis of 
religion or caste basis cannot be recognised. In view of the above 
advice of the Department of Personnel and Training, the associations 
formed by the SC/ST employees of tbe hanks have not been 
recognised in terms of the Trade Unions Act. However, inspite of 
this, a working arrangement has been worked out between the public 
sector banks and the SC/ST employees' welfare associations' operat-
ing in various banks to sort out their grievances at the bank's level as 
also at the Government level. This system is working adequately and 
presently the banks have been advised to have quarterly meetings 
with the representatives of the SC/ST employees/organisations at the 
level of their chief executives. However, certain benefits like check 
off facility. office accomodationl furniture , etc. cannot be given to 
these associations until and unless they are recognised as trade 
unions. In fact, facilities like office accommodation and office 
equipment, etc. are not available even to recognised trade unions 
except in some banks to the majority trade unions." 

'.7 TIle C ........ rep'et to DOte tIaat PNB .. not laid ... prompt action 
... aMaI aeaaplm'y pun ........ t to aU thole who secure employmeat in the 
... _ the prodadloa of faille CMte certiftcate. Tbey ncommend the 
GoYenuDent to eIIIIIft that Ita inItructIons are scrupulously loIIowed by all 
1M ........... baaks indudina PNB and no lienency Is shown in the 
...... TIle Committee further ..... that, in order to check the ~ 
of .-- aettia& employment apiDIIt the reeerved vacandcl by sub .... 
... of ,... certificates, the Government should b...... lorward suitable 
....... tIoa provIdIna lor the peaaI action ....... the persons who let 
empIoymeat by produdq ,aile caste certIftcates as. well as apinst the 
oftIdaII ......... bIe lor Issue of such lalle calle certiflcateA. 
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6.8 The Committee welcome the working arrangements made by the 
nationalised banks to have dialogue with SCJST Welfare Association to 
sort out the problems of SCslSTs by holding periodical meetings. etc. 
They would, however. urge upon the Govt. to make It obligatory on the 
part of nationalised hanks to consult SCIST Welfare Associations 
whenever vital changes like modification In service conditions and promo-
tion rules etc. are made In consultation with other Unions. 

6.9 The Committee also note that there Is persistent demand by the SCs 
and STs Employees' Welfare Associations throughout the country for their 
recognition. They desire that the Issue of recognition of the Employees' 
Welfare Associations of SCs al\d STs should receive serious attention of 
Govt. so that the SC and ST employees can etTedlvely participate In vital 
and key decisions concerning them. 



CHAPTER VD 

CREDIT FACILmES 

A. Credit PolIcy 

The Government have been giving much importance to priority sec-
tor lendings particularly in view of the need for quicker upliftmeJlt of 
the weaker sections and down-trodden sections of the society. With a 
view to achieve this objective, the present credit policy aims at chan-
nelisiog increasing flow of credit to the priority sector and in particu-
Iar, to the weaker sections of the society. Banks have been asked to 
raise the proportion of their credit to priority sector to 40% of their 
net bank credit, and the advances to weaker sections are to reach a 
level of 10% of total credit. 

'Weaker Section' forms a part of 'Priority Sector'. Within the priority 
lector, the weaker section, operative at present, comprise of: 
(1) Small and marginal farmers, tenant farmers, share croppers, land-

less labourers; 
(2) Artisans and village and cottage industnes; 
(3) IRDP beneficiaries; 
(4) Persons belonging to SCJST communities; 
(5) DRI beneficiaries; and 
(6) SEPUP beneficiaries. 

7.2 The main objective to introduce the concept of weaker sections 
was to promote rural employment and alleviation of the conditions of 
the poorest strata of the society including SCJST. 

7.3 The inclusion of Scheduled Castes and Scheduled Tribes in 
'Weaker Sections' was specifically made by the Reserve Bank of India 
in February, 1983. Availability of concessional finance is normally on 
the basis of economic status of a person/group. The weaker section for 
which target was already fixed, cOmprise among others, SC/ST 
beneficiaries, the categories other than SCs/STs included therein are 
cuentially based on economic criteria. The inclusion of SC/ST 
beneficiaries as a separate category within 'Weaker Section' is to 
ensure that if per chance certain SC/ST beneficiaries do not 
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fit into the other categories, they would still be eligible for concessional 
finance as a part of the 'Weaker Sections' under priority sector. 

7.4 It has further been stated that the Public Sector BankS have been 
extending financial assistance to SC/ST since nationalisation on-an-ongoing 
basis. For the first time under DRI Scheme a specific target was fixed for 
SC/ST on 24.S.1977. As per target 1I3rd of total DRI credit was to be 
given to SC/ST. Later this target was revised on 20.11.1978 and it was laid 
that 40% share in DRI should be given to SC/ST. This target is still 
contipuing. 

7.S Apart from the above at present the following special concessions to 
SC/ST are alsO being given under various schemes having component of 
institutional credit: 

1. Under SEPUP from the year 1987-88, the share of SC/ST 
beneficiaries would be 30% both numberwise as well as amount-
wise. 

2. Under SEEUY, a target of 30% of number of application in 
favour of SC/ST has been included from year 1986-87. 

3. Under IRDP, the number of beneficiaries as well as the quantum 
of credit in favour of SC/ST should be at least 50%. 

4. Housing loan upto Rs. 5000/- at the rate of 4% per annum is given 
to SC/ST only. 

7.6 'The Committee have been informed that the assessment of the role 
of Banks/Financial Institutions in extending financial assistance under 
various schemes/programmes is made half yearly and the last assessment 
was made on the 3rd July, 1991. 
<a> Inclusion of 'Scheme for purchase of irrigated land' in Priority List: 

7.7 The nationalised banks are operating a number of schemes under 
priority sector lending for providing credit fac:ilities to all borrowers 
including SC/ST beneficiaries as per the guidelines of Government of 
India/R.B.I. under different sectors viz. Agriculture and Allied Activities, 
SSI, Village and Cottage Industries, Transport, Professional and Self-
employed, Retail Trade and small business education etc. 

7.8 During the course of the'evidence, the Committee mentioned about 
the scheme of the Andhra Pra,desh Govt. to purchase the irripted land 
with the help of loan raised from Commercial Banks and to distribute it to 
Scheduled Castes through the State Finance Corporation of Andhra 
Pradesh. The Committee while pointing out that some of the banks reful&l 
to lI8Ilction the loans for the purchase of the irrigated land on the plea that 
it was not included in the priority list, desired to know if the scheme for 
purchase of suCh land, by the State Corporations for distribution to SCI/ 
ST, could be included in the priority list. 
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7.9 In reply, the representative of the Ministry of Finance submitted in 
evidence: 

"Purch!lse of land is not included in the priority list. At present, 
reclamation of land is included in the priority list." 

7.10 The Witness added: 
.. All the various schemes for the weaker sections of society are meant 
to create assets so that they can earn some income, so off-hand there 
should not be any objection to include this item in the list. This list 
needs to be revised. We can examine this and consider the inclusion 
of this item also. If the Committee makes recommendations in this 
regard, it will strengthen out hands. But as it is, I see no difficulty in 
including it in the list of priority sector." 

7.11 The Committee find tbat nationalised banks are operatinl a number 
01 scbemes under the priority sector lending for providing credit fadlities to 
borrowers Including SC/ST beneftciaries as per the guideUnes of RBI/Govt. 
01 india. Tbey note that the State Government of Andbra Pradesh have 
taken up a scheme' under wbicb the State Finance Corporation had 
purchased the irrigated land by takinl loan from the Commercial Banks 
..... diltributed it to the SCs/STs. However, as the scheme for the purchase 
of Irripted land does not fall under the priority sector at present, some of 
the Commercial Banks refused to give lOADS for it under the priority sector. 
During evidence before the Committee, the representative of the Ministry of 
FlDance agreed that Government could consider Inclusion of this scheme 
UDder priority sector. 

The Committee desire that Government to take an early decision In this 
.... tter to help the poor SC/ST farmers to lenerate some income for their 
Uvellbood from irrigated qricultural land. 
(b) Rationale Behind Fixation of Targets for Nationalised Banks 

7.12 During evidence asked to state the rationale for fixing the target 
percentages under different sChemes being operated through the National-
ised Banks, the witness submitted: 

"We will furnish the rationale to the Committee. The problem is that 
different schemes are financed by different Ministries. So each 
Ministry has its own ratioDllle." 

7 .13 Asked to clarify if the rationale would be on the basis of 
populations, the witness deposed: 

"I will write to different Ministries and find out the rationale for 
fixing up the percentage. 1 will also convey the views of the Members 
of the Committee." 

7.14 However, in the 'Post Evidence Replies' it has been stated that the 
rationale behind fixing up the targets for Scheduled Castes and Scheduled 
Tribes beneficiaries is basically the percentage population of these com· 
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munities in the total population of the country. The Scheduled Castes and 
Scheduled Tribes number 1I5th of the total population of the country. 
However, the families belonging to Scheduled Castes and Scheduled 
Tribes constitute the bulk of the poverty group. In order to ensure that 
borrowers belonging to these communities are not denied their due share. 
certain minimum percentages have been fixed for providing necessary 
bank credit under the Government sponsored programmes/schemes. 
which are over and above the percentage of SCs and STs in the total 
population of the country. From the targets it may be observed that 
minimum percentage of 30 has been prescribed in certain schemes. 
whereas in other schemes it is more than 30%. Under the schemes where 
the target is more than 30%. the same has been stepped up in stages 
from 30%. Thus population criteria has been adopted while fixing the 
targets for Scheduled Castes/ Scheduled Tribes for extending bank credit 
under various programmes/schemes of the Government. The basic objec-
tive in fixing the target for Scheduled Castes/ Scheduled Tribes is to 
ensure that the sufficient number of SC/ST persons get due coverage 
under various programmes of the Government. 

7.15 Asked to explain the targets and criteria fixed for advancing loans 
under different schemes to SCs/STs which were being implemented 
through Banking Sector/Financial Institutions as well as through other 
institutions, it was submitted that no specific target had been prescribed 
exclusively for SCs/STs in priority sector. However, the targets for SCsI 
STs are fixed keeping in view the need to give appropriate share to SCsI 
STs in various schemes. Targets for weaker sections, in respect of DRI 
and SEPUP are fixed by Ministry of Finance whereas targets for IRDP 
and SEEUY are fixed by the Department of Rural Development and 
Ministry of Industry. 

7.16 During the evidence when the Committee desired to know as to 
whether the R.B.1. has given any fresh guideline(s) for lending/credit 
flow in the favour of Scheduled Castes or Scheduled Tribes, the represen-
tative of the Ministry of Finance deposed: 

"The comprehensive definition of Weaker Sections was given in 
1983 by the Reserve Bank of India where they have mentioned as 
to what constitutes the weaker seetions programme and that also 
specifically bring to focus the Scheduled Castes and Scheduled 
Tribes categories in the weaker sections. I can say that there are no 
fresh guidelines as such in terms of the definition after 1983. There 
has been continuous reviews made by the Reserve Bank of India. 
Deptt. of Banking and Banks and in the course of the reviews, if 
there are any short comings or targets or some more precise 
definition; they give us some instructions or directions. Otherwise. 
the basic definition of weaker sections is what they had issued in 
1983." 
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7.17 When the Committee desired to know the percentage-wise ear-
marking of amount for all the six components which constitute 'Weaker 
Sections', it was submitted: 

"The percentage of the components of the 'Weaker Sections' is not 
generated by the existing system of reporting ... " 

7 .18 On being pointed out by the Committee that the people covered 
under weaker sections form a formidable chunk of population which was 
getting only ten per cent of the total credit and it was insufficient for all 
those and more so far Scheduled Castes and Scheduled Tribes, the 
representative of the Ministry of Finance submitted: 

"Sir, the policy is that out of the total advances that are given by 
the Banking Sector, 10 per cent should go to Weaker Sections .... " 

7.19 The witness further stated: 
"I have no immediate figures available with me. But it must be 
running into Rupees five to six thousand crores as advances to the 
FCI for the procurement of food-grains which are mostly distributed 
through the public distribution system which are essentially meant 
for the Weaker Sections. But we are including the percentage of this 
benefit in it. We are excluding from it. Likewise, there are certain 
benefits which we are giving to them but the percentage of them is 
not added to it. So, it is a very difficult proposition." 

7.20 The Committee, however, categorically wanted' to know from the 
witness as to what was the difficulty in earmarking separate percentage 
for Scheduled Castes and Scheduled Tribes for all the heads under 
'Weaker Sections' the witness responded: 

"I do not see any difficulty. We are examining this. We do have a 
clear percentage for IRDP, SEEUY, DRI and others. A similar 
percentage can be allocated for items 1 and 2 also. I do not see that 
there will be al1¥ difficulty. We will definitely examine it, once the 
Committee makes a recommendation. We can allot some percentage." 

7.21 The witness further clarified that percentages can be earmarked I 
demarkated for 1 and 2 (i.e. small and marginal farmers, tenant farmers, 
share croppers and landless labourers. Artisans, Village and Cottage 
Industry, if so desired. 

7.22 As regards performance of Nationalised Banks in achieving the 
targets laid down under different schemes the Committee have been 
informed as under:-

....... Public Sector Banks have to deploy. 10% of their total advan-
ces to 'weaker sections' (which is inclusive of SC/ST categories 
also)." 

7.23 In reply to a question as to how many Nationalised Banks had 
achieved the fixed percentage of advances in favour of Scheduled Castes/ 
Scheduled Tribes during the las,t three years, it was submitted: 
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"The number of public sector banks who could not achieve the 
stipulated target of 10% for weaker sections during the last 3 
years ending March, 1989, 1990 and 1991 was 5, 3 and 12 respec-
tively ... 

7.24 It was however, added that for the year 1991. the figure that 
the Nationalised Banks had been able to achieve was 9.6 per ~nt 
against cases of 10 per cent of their total advances in respect of the 
advances to weaker sections. It was further informed: 

"In a review meeting held on the 3rd July, 1991 with bankers it 
was observed that sufficient number of applications of weaker 
sections are not sponsored by the State Governments, with the 
result that banks are not in a position to provide the requisite 
credit assistance to the beneficiaries belonging to weaker sections 
including SCs/STs communities. However, the banks which have 
shortfalls, have been advised to make up their deficiencies in 
achieving the prescribed targets during the meeting." 

7 .25 At present the banks have been asked to earmark 40% of their 
credit to priority sector and the advances to weaker sections are to 
reach the level of 10% of the total credit. Under schemes for 'Weaker 
Sections' specific targets for advance of credit to SCs/STs have been 
laid down under IRDP, DRI and SEPUP, but no percentage of credit 
"vancement to SCs/STs has been provided in respect of schemes for (i) 
small and marginal farmers, tenant farmers. share croppers, landless 
labourers (2) artisans and village and cottage industries. During evidence 
the Committee were informed that percentage of credit advancement to 
SCs/STs under different components have been fixed taking into consid-
eration their population percentage. As regards fixing of percentage of 
credit for SC/ST in respect of two schemes mentioned above, the rep-
resentative of the Ministry agreed that a similar percentage could be 
hed. 

The Committee recommend that a minimum percentage of credit to 
be extended to SC/ST under these schemes may also be fixed soon and 
steps taken to ensure that the SCs/STs get the advances under these 
schemes as per the targets fixed for them. 

7.26 The Committee view with concern that as allainst the target of 
lending 10% of total credit to 'weaker sections' (inc\udinll SCs/STsl by 
all the Nationalised Banks. the actual achievement was ollly 9.6% for 
the year 1991. This was stated to be due to sponsoring of ill'uffident 
number of applications by the State Governments. The Commit""" lire 
DOt satisfied with the explanation furnished to them. 

The Committee urge the Government to examine the matter in detail 
and to take remedial measure to ensure that the "iationalised Banks do 
not fall short of the target of 10% of total credit fixed for lendin. to 
'weaker sections' either individually or collectively. 
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(c) Self Employment Programmes for Urban Poor 

7.27 Disbursements of advances under SEPUP by PNB during 1987·88, 
1988~89 and 1989·90 are as under:-

Particulars Target for 
SCS/STs 

(i) Target (Physical) 
(ii) No. of cases sanctioned 

(iii) Amount Sanctioned 
(iv) Out of (ii) (No. wise) 

No. of SCIST 
(v) Out of (iii) (Amt. wi!ie) 

to SC/ST 
(vi) 'Yoage of (iv) (No. wise) 30% 

(vii) %age of (v) (Amt. 
wise) 30% 
to (iii) 

(Amount Rupees Crores) 

1987·88 

30563 
23360 

9.40 

5377 

1.87 
21.20 

19.89 

1988·89 

32744 
25329 

9.93 

5462 

2.00 
21.14 

20.14 

1989·90 

3144J 
23072 

9.71 

5080 

2.02 
22.02 

20.80 

7.28 As regards the precise reasons for low percentage of loans under 
SEPUP to Scheduled Caste/Scheduled Tribe beneficiaries. following infor· 
mation was furnished to the Committee: 

"The beneficiaries not only amongst Scheduled Castes/Scheduled 
Trihes hut also from general category are not turning up to avail the 
credit facilities under this programme despite due publicity given by 
conveners of State-level Banker's Committees at State level through 
local Newspapers as well as by Local Banker's Committees at 
individual centre / towns, 

The performance under this programme thus further deteriorated 
during the year 1990-91 with the implementation of Scheme for 
Urban Micro Enterprises (SllME), launched by Ministry of Urban 
Development as one of the components of Nehru Rojgar·Yojana. 
SUME covers the same segment of beneficiaries in the same 
geographical area as that of SEPUP and is campa r .!tively more 
attractive on account of higher amount of subsidy a~ "'c.>11 as loan 
component available to the beneficiaries." 

7 .29 In reply to a query hy the:: Committee as to the ratrlln:lle behind 
runniit~ almost two parallel s~heme!o.. covering the same ,~gment of 
beneficiaries in the same geographic area in the 'Post Evidence Informa· 
tion', the Committee have been informed further:' 

"The Ministry of Finanl'e in its meeting held on 4.2.1992, while 
reviewing the progress under these schemes has decided to merge 
SEPUP with St.;ME, Consequently, R.B.I.. Bombay .......... has 
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advised al~ the banks to issue necessary instructions for merger of 
SEPUP with SUME from the next financiai year 1992·93 effective 
from 1.4.1992" . 

., .30 The Committee note that the performanl'e (If Punjab National bank 
under the Self Employment Programme for IJrbanPoor has not' been 
satisfactory during 1987·88, 1988·89, 1989·90 and the percentage of credU 
for Scheduled Castes and Scheduled Tribes was almost 20% as against the 
target of 30%. It Is stated to have further deteriorated during 1990·91 with 
the implementation of scheme for Urban Micro Enterprises as one of the 
components of Nehru Rozgar Yojana since both the schemes cover the same 
segment of beneficiaries and same 'geographical areas. 

The Committee have been informed in the post·evidence reply that while 
reviewing the progress under these schemes, the Ministry of Finance have 
decided to merge SEPUP with SIJME effective from 1.4.1992. 

The Committee recommend the Punjab National Bank to make concerted 
efforts to accomplish stipulated targets for Scheduled Castes and Scheduled 
Tribes under SIJME. 
(d) Self employment scheme for educated unemployed youths 

7.31 Advances to the Scheduled Caste IScheduled Tribe beneficiaries 
during 1987·8H, 1988·89 and 1989-90 under SEEUY by Punjab National 
Bank are as under:-

Particu1ar~ Target 
scs/sn 

(Amount Rupees Crores) 
19H7 -H8 19KH-8CJ 1989-'Xl 

_._--_ .. _ ... _. __ .. _------ ._._--_._--
(i) Target (Physical) 

(ii) Cases Sanctioned 
(iii) Amount sanctioned 
(iv) Out of (ii) (No. wise) of 

SCs/STs 
(v) Out of (iii), to (Amount 

wise) Scs/Sts 

R9k4 
KB~ 

18.Y1 

lIn 

2.27 

174XO H714 
LW28 7:'69 
31.50 16.79 

1488 911 

3.15 1.64 
(vi) %age of (iv) to 

(No. wise) (ii) 31l% 13':'0 1O.0H 12.36 

7.32A~ regard~ -th~-re~~~n~' f~r 'al~r~li~gly 'Io~p~rce~t~ge~ ~;f S~heduled 
Castc/Scheduled Trihe beneficiarie~ number ·wi~l' under the SEE UY 
during the above period it hlts heen ~talcd thai 

"The cases are sponsored to the m:an:st Banks by DICs d~ly 
approved by the Task Force. It has lK'CIl OUI cxpcrienrc that des~lte 
publicity/advertisement in local newspapers by the DICslDlslI 
Administration, adequate applicants belonging to Scheduled ('a~te, 
Scheduled Tribe did not turn up due to which the Sllpulated targets 
of 30 per cent could not be achieved by the Bank. ,. 



7.:n During evidence the Committee desired to know the reasons for 
not aC'hlt'ving the physical tar6ets; decline in the number of cases 
sanctionl'd and amount sanctioned; and the low percentage of Scheduled 
Castes ami Scheduled Tribes benefited during all three years. The 
Chairman of Punjab National Bank submitted that out of the applications 
recommended by DTC. the applicant who got loan his name was being 
struck down from the live re~r of the Employmept Exchange. He, ther, 
by. would not get any other employment and he was made junior thereby 
in the live register and this was the main reasons as to why the sponsorship 
had been less and I would like to inform that it was not so that despite 
sponsorship the cases had been rejected. 

7.34 The Committee were informed that Zonal Managers have already 
Ix'cn rcqul'~ted tll take lip with the sponsorin~ agl'/lcies I'm incrca~cd 
inflow ot the app"eati(JlI~ of Scheduled Castes and SdlCdulcd Tribe!> to 
enable Punjah National Bank to achieve the desired per,~entages in respect 
of coverage of Scheduled Castes and Scheduled Tribes under SEEUY 
scheme. 

7.35 The Committee find that under tht' Self Emplc'~'mt'nt Scheme for 
educated' unemployed youths, the percentage of Scheduled Caste/Scheduled 
Tribe beneficiaries (number-wise) in Punjab National Bank is very low i.e. 
12.30% in 1989-90 as against the target of 30%. This has been attributed to 
low sponsorship of appl~cations by DIes. This can hardly be considered as 
satisfactory. The Committee recommend that the Government should review 
the procedure for ~anctionin~ of loans under the scheme, so that the 
prescribed target the SCs/STs is achieved by all tht' Nationalised Banks 
including Punjab National Bank. 

O. Other Schemes 
(a) Subsidy Oriented Schemes 

7.36 The name of schemes under which the subsidy is provided by the 
Government. the percentage of subsidy and the amount spent under the 
schemes since their inception is give'n in the following table: 

Scheme Date of '1o age of subsidy Commercial Banks 
introduction available at pre credit under the 

sent to SCI ST scheme 

(in crores) 
1. IRDP 2.10.80 50°/', 6956.88 

(till Feb. 91) 

2. SEEUY 1983-84 25% 2776.98 

3. SEPUP 1986-87 25% 557.20 



2 
... ----_ .. --_ .. __ ._-_._----- --_. 

4_ SUME 15.6.90 

41 
_._--_._. __ . __ ._------_. __ . __ .. ----

I 33 
(tIll Dec. 90) 

7r.S7 During the course of evioencc while discu~sin):-~-'~~ ';;~I)-;iJ~--;:;-rient;d 
schemes. the Committee expressed their repeated ('()n('en~ \I\'t:! the fact 
that under these schemes the full bencfll Wit ... nnt actualh rl':ll'hinc the 
beneficiarins. There was substantial leakage in the amuunl .,: su-b~iJ\' 
element involved in the loan amount and the bOrf()\\'l:[ did nllt 1/,(" .he fuil 
benefit of it. . 

7.38 When the opinion of the Ministry of Fmance wa, ~llui!ht the 
witness submitted as under: 

"We often discuss this muttet with the Ministry of Rural Develop-
ment. It has three types of modelsfthc first model is ttwr Yt>lI reduct: 
50% to 25%, of the total cost from (he ('apl\al suhsid\ ~o that the cost 
of the scheme hecomes less. In ~econd model k'Cl'P the Sllb~ld\' 
element aside and when the borrower rcpays the l~ntirl' Illan. dr-du,:, 
that amount from it. In third model we llIa\ [I·rain the ,H1111111l1 01 
loan at the same level hut the expenditure on the intt'rl:,t may bl' 
borne hy the Government, Several timt'~ we dl,ru';sl'd thl' llI,;ttcr. 
but Ministry of Rural Development I~ making a comprdl(,ll',I\'l' ~tl1d\' 

of this matter from all aspects," 
7.39 The Committee further asked th,· witness to react a~ to ttlt' ~t(-p~ 

proposed by them in this regard, and he responded: 

"The suggestion is worth consideration. in thl' ~en~c, in~tcad of 
subsidy it would be better to give in the form of interest ~ub~ld~ ~Ince 
leakage is taking place in the subsidy. We will comidcr tIm. 

As I mentioned right from the heginning. all these ~l'hl'rTles art' heing 
formulated from different Departments of the Gov!. of India. Wt' Will 
refer this suggestion to the various Ministries lor yen scnou~ 

consideration ... 

7.40 T"e Committee note that under various 'Subsidy Orienh'd Schtrnts·. 
such as IRDP, SEEUY and SUME, the full benen. of suhsid~' j, not 
actually reaching the beneficiaries, especially Schedult-d (lIqn lind 
Scheduled Tribes, as there was substantial leakage in the amllullt 01' 
lubsidy. They, therefore, feel that the present system of di,hur,cment of 
subsidy needs a review _ 

The representative of the Mini~tr~' (If Finann' a~re('d d\lrin~ (hl' l'ounl' of 
evidence to consider the suggestion that instead of luan subsid~' it would be 
better to give relief to the borrowers in the form of i~terest s~bsid~: He 
promised to refer the matter to various Ministries for serious consideratIOn, 

The Committee would urge that the matter be expeditt"d and the decision 
taken in the matter be informed to them within a period of ~ix month" 
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(b) Advances to State sponsored SCIST Associations for purchase and 
supply of input and I or marketing of output of the beneficiaries 

7.41 The Committee desired to know from PNB about the factual 
position in regard to advances made to SCIST State sponsored Associa-
tiODS. In reply the following position was given. 

(Amount Rupees Thousands) 

Scheduled Castes Scheduled Tribes Total 

Period No. of Balance No. of Balance No. of Balance 
Ales Ols Ales Ols Ales Ols 

March "89 21 24 21 24 
March '90 9 38 9 38 
March "91 3 3 3 3 

742 When asked to explain the reasons for giving. advances to t~ 
Scheduled Castes' association only -and not to any Scheduled Tribes' 
Associations and the special efforts being made by PNB for financing the 
Scheduled Tribes associations as well. it was submitted that: 

"For this activity it is correct that no loan for purchase and supply of 
inputs andlor marketing of outputs has so far been provided to the 
Tribal Associations. However. loans to. 55335 Scheduled Tribes 
beneficiaries with outstanding of Rs. 20.57 crores were providbd as 
on Sept. 1990 which has furthtrincreased to Rs. 24.06 crore to 64573"' 
STs beneficiaries as at the end of March. 91 for various other 
activities e.g. Agriculture. SSI. retail trade, small business profession-
ate etc." 

7.43 Tbe Committee note tbat tbe Punjab National Bank has made 
advllDCel to State ipOftIOI"ed Scheduled Castes' Associadons for purchase 
aad supply of Input and I or for marketlnl of output of the beneftdarles but 
not a ...... e advance bu been DUlCIe to any Scheduled Tribe AaIodadon for 
&be purpoee durlnl the last three yean. 

The Committee recommend that PNB should make concerted efforts to 
live MV..... to .KlbIe Scheduled Tribe AIIodatlonl' also. 
(c) Advances to Small Scale Industry· 

. 7.44 As regards the performance of Punjab Nation8I Bank in respect of 
advances to Scheduled Castes and Scheduled Tribcs under schemes for 
small scale industries. the position was stated to be as under:-

"In· lending to small scale industry the share of. Scheduled Castel 
Scheduled Tribe in total priority sector advances is quite lo~ at 2.2"10 
as on September '89. Pun.jab National Bank ncedlt to put in morc 
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efforts to enhance flow of credit te Scheduled Caste I Scheduled Tribe 
for setting up viable small scale industrial units." 

7 .45 The Committee desired to know the precise reasons for the too 
dis~y lo~ advances to Scheduled Castes/.Scheduied Tribes and the steps 
Punjab National Bank proposed to take to Improve its performance, it was 
submitted that: 

"With regard to the low share of Small Scale Industry Advances, it is 
submitted that SC/ST beneficiaries are generally engaged in rural and 
cottage industries where the financial requirements are comparatively 
much lower as compared to the setting up of small scale industry 
units by other category of beneficiaries. To substantiate 32816 
accounts out of the total of 48513 Small Scale Industry accounts as on 
March 1991 fall in the category of rural and cottage industries. 
However, bank considers viable proposals of Small Scale Industry 
units involving higher amounts from Scheduled Caste/Scheduled 
Tribe beneficiaries. We have contrjbuted by way of equity participa-
tion in Technical Consultancy Organisations (Semi-AutonoQlous 
Bodies) in various States. These organisations are conducting Entre-
preneurial Development Programme for all categoric!> of beneficiaries 
including· tlie SC/ST beneficiaries for taking up Industrial Activities 
and it will help in improving our performance." 

7.46 The Committee IIDd that In lendlna to S...... Scale Industry, the 
Ibare of Scheduled Cute I Scheduled Tribe In total priority leCtor IICIvuca 
by PwUab Nadoaal BalIk Is quite low I.e. 1.1% as OR September, 1989. It II 
stated that abe SC/ST beneIIdaries are aeaeraUy eappd In rural ud 
CiOUqe iDdustriel wt.e abe "u ....... requirements are comparatively much 
lower as colDplll'ed to the settln& up of Small Scale Industry by other 
mteaoriea of the beaeftdaries. Out of 48S13 S ...... Scale Industry IICCOUIIts 
In MardI, 1991. 32116 accounts faU In the catepry of rur" and cottqe 
Industries. The Committee have been livea to understand that 'Punj8b 
Natioul BalIk .... coatrlbuted by .8Y of equity participation In TedudcaI 
CoatuItaaey OrpaIIatiou (SemI·ADtonomouI BodIes) In various States and 
tIIeIe ........... tIoas are CODduc:tlna entrepreneurial development .,........ 
_ lor aU mteaoriea of beDefIdaries lndadlq abe SC 1ST beDeftdarIea for 
tMlna up Industrial d.ttles aacI It wID belp In lmprovlna the ..... b 
Natioul BaakI'. perlOI'IIIiIIlce. The Committee desire that ",,8b N.tIonaI 
BalIk should penude SC/ST beDeftdaries to .vall the beDeIIt of entre-
preneurial proll'amme. 
(d) EducatiolUll Loan Scheme 

7.47 Educational Loan Scheme financed by PNB for SC/ST studen~ 
was too dismally low over the last three years. Asked about the reason, It 
WIS stated that:-

"Education Loan Scheme has not become porular. PNB has financed 
only 736 students, amounting Rs. 116 lacs. out of which 91 students 



belong to SC/ST category aYliliq RI. 5.33 lies. The DRI 
benefits are available upto RI. 6.soo 1-." 

7.48 Informationin respect of educatiODal loan out-standin, in 
PNB duriq the last three years WM • UDder:-

Total 

December, 88 

Ales 
771 

Amt. 
99.15 

March,90 

Ales 
714 

Amt. 
107.51 

(Ra. in lacs) 

Man:b, 91 

Ales 
736 

Amt. 
116.91 

Out of which to 
SCI/STs 

58 • S.59 56 4.73 91 5.33 

7.49 However, no SC/ST students were sanctioned loans for study 
abroad during all these years. The Committee were informed that 
atra efforts were needed to be made by the PNB to enhance tbe 
flow of credit to SC/ST students for Edw:ational purpoIeI. 

7.50 When asked whether there WM any propoul to revise educa-
tioaal loan scheme so as to make it more attractive with special 
CODCCUions to SCI/STs students, it WM stated that: 

"While formulating the scheme, adequate care has already been 
taken to provide special c:onceIIion far SCI/STs by re..... the 
condition of minimum marts by 10'% i.e. 50% from SCsISTI 
• compared to 60% from General category of It8dents. The 
extent of loan is need baed and the rates of interest are being 
applied as per RBI norms." 

7.51 The COIIIIIIIUee DOte witIl .... ~. die poor perf ......... 
fIl ........ N ...... Buk ................ c ........... ...... 
to SC/ST ..... ts. 'I'M ,...,.... f!l -.at ...... to SdIeIIaI •• 
c-./SdIed ..... Tribel " • ...,. 4 •• % II tile ........... 1,..'1 
(apto M.rda. 91). It .... fer ... _W ..... f1I _ tile ...... 
II tile ... to IBer.Me tile .... II ..... .. SC/Sf .... e.ts tar 
......... ~. 'I'M e. r tnee ..... .... .... tile ........ 
N....... ... .. CI 'Iv tile .... ,._ II --. ...... .,.. dlMI nIe·..... .. r.l'OUI' f1I "'arts 'III .. I .. Ie'l t I II c.... .. 
SdIedIded Tribes 10 • to ... It , ................... . 

IIr to diem. 
(e) Hou.ring Lotm for ScheduJ4d c../SdwtlMIed Tribes 

7.52 It has been submitted to the Committee that tile guidelines 
of Reserve Bank of India in regard to pant of direct bouIing loans 
to Scheduled Castes and Scheduled Tribes arc as under:7"' 
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"1".') 
Penons allotted lite for amatruction of hoUle already own 1 hold on lease 

plot of lad. 

EDem 

Upto RI. S,OOO 1-...... 
20% labour contributed by applicant himself may be taken as marpn . 

.... ,..t : 10 yean 

Rate of Interest 4% per annum. 

7.53 As regards the total amount of housing loan disbursed by Punjab 
National Bank to Scheduled Castes &. Scheduled Tribes during the yean 
ending June, 1987 to June 1989 the poSition was as under: 

Yeu endfng 

June 1987 
June 1988 
June 1989 

Number 

946 
912 
263 

Amount (Rs. in lacs) 

25.82 
26.71 
8.21 

7.54 Disbursements include Rs. 20.66 lacs and Rs. 17.71 lacs financed to 
the Houlin, Corporation in the State of Rajasthan during the year 1987 
and 1988 respectively and the bank was not approached for further finance 
during the year 1989. As regards the performance of Punjab National Bank 
in Icnding the Housing Sector. it had been endorsed by the Ministry that 
Housing Sector needs careful nursing so that both number-wise and 
amount-wise. the benefit of housing loan can reach the masses. It is hoped 
that with the launching of National Housing Bank and participation of 
Punjab National Bank in Housing activity. it would increasingly benefit the 
weaker 1CCti0ns in general and SC/ST in particular. 

7.55 The Committee retnt to note tbat the earlier UmIt ., as. 50001- for 
bI I ..... wbleb wu IIud In 1979 .... not been IDcraIed 10 far IaIpIte 
fA IIIb1tuu.J IDc:nue In priceI oyer the yean. They recommead ill upward 
nYiIIoa at the ....... 

7.56 The Conuaittee would abo like tile ~ N.tIouI BalIk to 
iIB;II'oYe Its perfOl'lDlDCe la leadiaI UDder tile H ..... Sedor to Scheduled 
CIIteI and Scheduled Trlbes both nUIDberwiIe aad ......... twlIe, aad apprlIe 
the Ccwwlttee of the ItepI taken III tIIiI reprd within • ......... 



(f) Consumption Loans 
7.57 The amount of consumption loan is need-based and purpose-

wise. The present ceiling prescribed by RBI for different purposes is as 
under: 
General Consumption 
Medical Expenses 
Education Loan 
Marriage Ceremony 
Birth, Funeral etc. 
Other religious ceremonies 

Rs. 75.00 
Rs. 250.00 

Rs.l00.00 
Rs. 250.00 
Rs. 75.00 
Rs. 75.00 

7.58 The aggregate finance for 2 or more purposes should not 
exceed Rs. 500.00 per family. Such requirements are met locally by 
the Base Level Societies. 

7.59 The limit of Rs. SOO.OO has been enhanced to Rs. 1000.00 in 
the State where Risk Funds have been created. The performance of 
banks has not improved on account of non-creatic.n of risk funds by 
most of the State Governments. 

7.60 Advances granted to SCs/STs as on tht: last Fridays of 
December, 1988 and 1989 by PNB are as under:-

(Amollnt in Rs.'OOO) 

Scheduled Castes Scheduled Tribes Total 

No. of Balance No. of Balance No. of Balance 
Ales OIS Ales Ols Ales Ols 

Dec; 1988 1145 1047 23 18 1168 1065 
Sept.; 1989 1015 834 22 19 1037 853 

7.61 When asked to explain the unsatisfactory consumption loan 
position in respect of SCslSTs and more so in the case of Scheduled 
Tribes in Punjab National Bank, it was submitted:-

"There has been a general declining trend in the Consumption 
Loans provided to general as weD as SC/ST categories. As per 
RBI guide-lines, the persons who are members of any Base 
Level Cooperative Societies arc not eligible for raising Consump-
tion Loans from Commercial Banks. Most of the SCs/STs are 
members of such societies to meet their other financial require-
ments and they raise consumption loans through these societies 
only." 
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7.62 Further asked to explain the rellOns for dcclinin, trend both 
amountwisc and accountwise, it was explained: 

"We have already requested our Zonal Manaaers to take up with the 
respective States for an early creation of Risk Funds so that our 
performance under the scheme shows improvement in future." 

7.63 TIle CommIttee ftad that there Is a declml'll tread ill the COIIIU_,. 
......... proYided to SC/ST catepries as .. of the SC./ST. are 
_ben of .... level cooperative societies aad they are DOt eUatbie for 
.... COIIIUIIlpdon ....... ,.,... the COIIIIDeI'daI 1NInkI. At prtIeIIt ....... 
......." lor two or DIOft purpoIeI iI not to exceed RI •. ". per laaIIIy. TIae 
CoaImIttee haYe, bowvel', been Wormed that this Wt .... been .heneed 
to Ra.I"· ill SOBle of the States wbere 'risks funds' bYe been creMed. 
'I1Iey ncammead that as propoaed by PNB, efforts IbouId be ... by Its 
ZaeaI Maaagen to take up the matter with the remaIaiDa Slates lor _ 
.... y creatioa 01 'risks funds' 10 that there Is baprovement ill perI...-....ce 
of PwVab Natioaal BalIk uncIer the COIISumptloD loaD 1CbeIne. 

c. OrpaJIational set up to DIOIIItor the flow 01 credit to tbe Scheduled 
Castes aad Scheduled Tribes. 

(a) Ministry of Finmu:e 

7.64 A separate Credit Cell for monitoring the flow of credit to persons 
bclonpn, to SC/ST cate,ories was set up in the Banking Division of 
Department of Economic Affairs, Ministry of Finance. At present, it 
comprises one Assistant and two LDCs. This Cell functions under a 
Section Officer and an Under Secretary who are in-charge of Economic 
and Statistical Analysis Section (ESA) and a Deputy Secretary is specially 
lllliped to supervise the )Vork of this Cell continuously. Apart from this, 
Joint Secretary (Priority Sector) in the Banking Division continuously 
reviews this Cell's work. 

7.65 Credit Cell for SCs/STs set up in the Bapkin, Division conducts 
review both quarterly and half yearly with a view to monitor the flow of 
credit to the bcneficianes bclonpn, to these communities. 

7.66 The Cell handles all matters relating to financial assistance pro-
vided by banks to SCs/STs which inter mill includes examination by the 
Parliamentary Committee for the Welfare of Scheduled Castes and 
Scheduled Tribes, reports of the Commissioner for Scheduled Castes/ 
Scheduled Tribes, complaints received from various comers regarding 
lllistance to Scheduled Castes/Scheduled Tribes by banks etc. 

(b) Reserve Btulk of India 

7.67 One of the method." to monitor the progress in the expansion of 
credit to Scheduled Caste&lScheduled Tribes is that the lead district 
officers attached to Regional offices of RBI pay visit to branches of the 
banks to ensure that instructions issued to them are complied with. They 
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also furnish clarification to the Bank officials on various matters and 
pursue issues with branches/controlling officers, if any of the instructions 
which are not complicd with. 

7.68 When askcd as to how many branches of the PUbjab Nat .... Bank 
has been inspected by thc Lead District officers attached to Regional 
offices of the RBI during the last three year and what was the .. ture of 
lacunae detected by Lead District Officers in implementing the pidelincs 
of RBI in Punjab National Bank's branches, it was submitted as under:-

"Reserve Bank of India has reported that their lead district officers 
visited 89. 90 and 55 branches of Punjab National Bank during the 
years 1988-89. 1989-90 and 1990-91 respectively. Inspection of rural 
branches was also taken up by lead district officer with effect from 
1.10.1990 and six branches were inspected during the year 1990-91. 
The lacunae observed by lead district officers in implementing the 
guidelines of RBI were of procedural nature, such as maintenance of 
certain information to bring the same into the notice of customers, 
delay in disbursement of loans. etc. In this connection, RBI has 
further reported that the deficiencies observed during the visit&! 
inspections by lead district officers have been taken up by their 
regional offices with the concerned controlling offices of the branches 
of Punjab National Bank. The matter is followed up by regional 
offices of RBI with the banks." 

(c) Punjab National Bank 

7.69 As regards the arrangements in the Punjab National Bank to 
monitor the flow of credit to SCsI STs under various schemes for their 
socio-economic upliftment, it has been stated that a Cell at Head Office 
with adequate supporting staff under overall slq)Crvision of a Oy. General 
Mauser is looking after 1M- job c¥ providing credit facilities to Sdledulod 
Castes and ~led Tribes for their socio-economic development. This 
Ceo, haRdles th~ policy matter, monitors smooth flow of credit to 
Scheduled Castes and Scheduled Tribes and ensures implementation of 
various instructions of Government of India/Reserve Bank of India. 

(d) Lead Bank Scheme 

7.70 It has·been stated that Punjab National Bank has lead responsibility 
in 44 districts spread over 7 States and the Union Territories including 
Chandigarh (Rural) in addition to convenorship of State Level Bankers 
Committee (SLBCs) in the State of Haryana and Punjab. To discharge the 
lead responsibility effectively. thc bank has posted the Lead Banks Officers 
in Middle Management Grade. Scale-III. with requisite infrastructure 
facilities for each of the Lead District and the Zonal Managers have been 
designated a Convener of SLBCs. 

7.71 With the implementation of Service Area Approach under the 
Scheme, the bank has been allotted 28808 villages to be CQvercd by 1817 
branches (out of which 1347 arc in rural area and 448 in semi-urban areas). 



Credit, plans are being formulated as per the guidelines issued by RBI and 
th~, G?vemment from time to time with particular emphasise on the 
utlhsatlon of local resources and skills and the credit requirements assessed 
thorugh the vilalge level surveys, While formulating the credit norms care 
~s ta~cn tha~ a~equate sh.are is given to S0'ST beneficiaries. The progress 
IS bemg penodlcally mOnitored at various forums at the block. district and 
State level as also by thc bank a,t RegionallZonaVHead Office level. 
Corrective steps wherever necessary arc onsured to achieve the overall as 
well as scctbrttl.lat;gets. 

7.71,.. When asked whether at the time of assessing the credit requipc-
meats through.the village level surveys under the 'Service Area Approaeb' 
any preference was being given to the village predominantly inhabited1by 
SC/sT people. it was submitted:-

"Under Service Area Approach. Specific villages have been allotted 
to banks branches and it is our endeavour to develop these villages 
and special attecntion is given to the villages which arc pre-
dominantly inhabited by weaker sections of the society including SCsi 
STs. Banks have bcen adviscd by the Reservc Bank of Ind~a that 
special efforts should be madc to cvolve suitable schemes for SC/sT 
beneficiaries ... 

7.73 The Committee ftnd tbat the Lead District omc:ers or Reserve Beak 
~ IacUa visited 89, 90 and 55 branches or Punjab National Bank duriDJ 
19U-89, 1989-90 and 1990-91. respectively. Inspection or rural branches 
.... aIIo taken up by the Lead district OftIc:ers witb effect from 1.10.1990 
.... Ib braachetl were inspected during 1998-91. After inspection or the 
Bnac:bes, the Lead District 0fIIc:ers bad pointed out certain lacunae or 
prec:edural nature In the implementation or guidelines or RBI. lOCh _. 
~ or certain .... aers. timely DOD-submiulon or reports. non-
dllplay ~ certain infOl'llUltion, delay in dJsbunement or loan. etc. The 
Committee are deeply concerned to note that In spite or the Cell runellonln. 
under the overall supervision or DGM, the Management had railed to 
-..e that the' Branches or the Bank faltbfuUy Implement the R.B.I. 
pldellaes In reprd to the IIDOOth now or credit to Sdleduled Cutes/ 
ScWuIed Tribes. 

They desired the Punjab National Bank to remove the Iacuae pobated 
oat by RBI oftIcers expeditiously aDd to easure that the \ IbortcomJaa 
poIated out by the Lead DIItric:t 0fIIc:en of R.B.I. do not recur III any ~ 
III other Branches In future. 

7.74 The Committee are abo ronceraed to find that the Lead DIICrIct 
0ftIcen or the R.B.I. had been able to viIIt only a few of the PNB 
........ duriq the Iut three years and have thus railed to ........ 
properly the prGIftII 01 the expansion of c:recUt ladUtIes to SCI/ST .. _ 
-rilqed. 
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The CommIttee would I"fC'OIDmead R.B.I. to JMpe suitable iastrudioas to 
lea Lad DIstrIct 0IIken to Inspect muimum number or B ........ 
eI .at the Banks including PNB to ensure c:ompUance of RBI 
GtddeUnes on now of credit to SCs/STs. 

(e) New Rural Branches of P.N.B. 

7.75 The Committee have been informed that the branches in the rural 
area are opened to cover villages population as per norms specified by 
R.B.1. Under Service Area Approach. village are allocated to eacrh bank in 
such a 'way that banking/credit facilities are available to members of SO' 
STs as well as to other people of the weaker section. Punjab National 
bank haslDpened 442 branches during the last three years 1n various parts' 
of the country. out of which 387 branches have been opened in rural areas. 

7.76 Thc Committee desired to know the number of branches opened by 
Punjab National Bank in are/$ prcdominantly inhabited by SCsiSTs during 
thc last three years. In a post evidence reply. they were informed that 
hcre-to-fore PNB were not required to keep record in respect of hranches 
opened in specific areas like trihal areas. predominantly Scheduled Castes 
population or hackward arcas etc. As such. the hank has not heen 
collecting and maintaining such information. Hence, the requisite informa-
tion was not available with the hank. 

7.77 Tbe Committee note that there is no system of maintaining 
Information regarding the number or branches opened by National· 
lied Bank including PNB in areas predominantly inhabited by SCsI 
STs. They feel· that the collection or such a information will den· 
aJteIy help Nationalised Bank in Implementing the various schemes 
available for the upUftmt lit and welfare of SCs/STs. Besides tbis 
will serve as yardstict to indicate the development or tbose areas. 
The Committee recommend the Government to Issue suitable guide-
lines to- aU nationalised banks including PNB for maintaining 
deUiIed record and new branches or banks opened in rural areas 
aacI in areas pre40minantly inhabited by SCs/STs. 

NEW DELHIJ 
/0 April, 1992 

21 Chaifra, 1914(S) 
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Chairman. 
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APPENDIX 
(Vide Para of Introduction) 

Summary of Conclusions / Recommendtuions Containea in the Report 

SI. Refer- Summary of Cnclusions/Recommendations 
No. enee to 

Para 
No. in 
the Re-
port 

1 2 3 

1 1.13 The Committee note that in pursuance of their recom-
mendation in their earlier reports. Government had 
appointed in September-October 1989. one non-official 
Director belonging to SCIST in each of twelve nationalised 
banks. They. however. view with concern that the Board 
of Directors of PNB and eight other nationalised banks 
still do not have any Member of SC and ST. 

2 1.14 As regards PNB. the Committee were informed that 
there were vacaniees of 4 non-official Directors and it 
would be the endeavour of the GovL to appoint one.non-
official Director bconging to SCIST and and when the remaining 
vacancies are filled up. Tbey were als,", assured that it 
would be endeavour of the Govt. to appoint at least one 
Director belonging to SC/ST on the remaining banks also 
as and when the remaining vacancies on their Boards are 
filled up. The Committee regret to note the delay in filling 
up the vacancies and appointment of SC/ST Directors on 
the Boards of these nine Banks. They desire that the 
action ill this regard should be expedited. 

The Committee find that the Nationalised Banks (Man-
agement & Miscellaneous Provisions) Scheme, 1980 (as 
amended in 1988) has no provision for appointment of 
Director representing the interests of SC/ST although it 
provides for non-official Directors representing the interest 
of various economic groups. The Committee, recommend 
'hat immediate steps should be taken to amend the 
.chcme to provide for inclusion of a SC/ST person as one 

of the Directors on the Boards of all nationalised banks. 
Meanwhile suitable guidelines in writing may be issued for 
ensuring the reprsentation of SC/ST on the Board of 
Directors in these banks. 

3 2.13 The Committee note that as on 3] December, 1990, out 
of 14223 offieers in PNB, the number of Scheduled Castes 
was only 1519 i.e. 10.68% and the number of Scheduled 
Tribes was 272. i.e. 1.9"10 only. Even this position could be 
attai_ ealy after undertaking a special recruitment drive 
ill 1989, In the case of cleri~ cadre, the percentage of 
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Scheduled Castes and Scheduled Tribes as on 31.12.90 was 
17.08% and 4.11 % respectively. The Committeee view 
with concern the shortfall in recruitment of Scheduled 
Castes and Scheduled Tribes. In the opinion of the 
Committee concerted efforts are required .to be made by 
the Bank to recruit adequate number of Scheduled Castes 
and Scheduled Tribes, especially Scheduled Tribes in the 
cadres of officers as well as clerks. They recommend that 
the Government should direct the Bank to undertake 
urgently the special recruitment to fill up the backlog of 
Scheduled Castes and Scheduled Tribes in the cadres of 
officers and clerks. 

The Committee note that there is a backlog of 21 
Scheduled Tribes in sub-staff cadre and these vacancies are 
mostly in Rajasthan, M.P. and Delhi. They recommend 
that special recruitment teams be sent to areas predomin-
antly inhabited by Scheduled Tribes for recruitment to 
subordinate cadre to wipe out the backlog. 

The Committee note tbat there is reservation of 15% 
and 71;2% for Scheduled Castes and Scheduled Tribes in 
promotion from clerk to officer. No percentage of reserva-
tion has however been provided for promotion from sub-
staff to clerk as tbe element of direct recruitment in clerk 
exceeds 75%. Further for promotion within the officers 
cadre also no reservation bas been provided on the ground 
that thelle promotiOrts are selection based. 

In the promotion from clerks to officers thr! is a 
shortfall of 82 Scbeduled' Castes and 93 Schedul Tribea 
8§ 91) 31,12.89 .. The Committee were assu(ed urina tho 
course of evidence by 1he representative of the Ministry or 
Finance that fhe entire shartfan will be cleared in the next 
3-4 years by promoting Scheduled Castes and Scbed,*d 
Tribes upto 50% of the vacaacies in a year. They would 
like Govt. to ensure that these backlog vacancies are tiDed 
UD as early as possible. 

The Committee find from the note fumished by the 
Office of the Commissioner for SCsI STs that in PNB 
~rlier promotions from Scale I to Scale II were made 
partly through seniority channel and partly throup merit 
and in both the channels tbe promotion policy of 1981 prOvided 
for reservatinn for SCaIST.. Howcycr. the manalCIIICnt 
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modified their pl'Omotion policy in July, 1987 to do away 
with the reservations, as in the bipartite settlement entered 
into between the management and the officers' Associa-
tion, PNB had reached an agreement that. all promotions 
within the officer cadre should be merit based and senior-
ity should not carry any weightage. When pointed out that 
the Bank could not change their policy which was against 
the interest of SCsI STs , the Committee were informed 
that the promotion policy was changed by the PNB 
management in July, 1987, while the instructions stating 
that anything which adversely affects' the interests of SCsI 
STs could be done only with the approval of the Minister, 
were issued by the Department of Personnel in May, 1989. 
They were also informed that the matter is presently sub-
judice before Delhi High Court. 

The Committee are unable to agree with the plea 
advanced by the PNB Management, and expect the Minis-
try of Finance to be more vigilant in future and ensure that 
policy guidelines issued by the Govt. are strictly observed 
and no abberations are allowed to creep in. They see no 
reason as to why the policy being followed by the PNB 
should not be changed in accordance with the instructions 
issued by the Deptt. of Personnel. However as the matter 
is sub-judice, the Committee would like to be informed of 
tbe outcome of the Court case. 

8 2.37 Keeping in view tbe multiplicity of litigations on the issue 
of reaervations in promotions within the officer cadres in 
almost all tbe nationalillCd banks on account of the verdict 
given by tbe Supreme Court in the Syndicate Bank case, 
the Committee recommend that Government sbould come 
forward soon with a uniform and well defined policy for 
reservation in promotions within the officer cadres to be 
foUowed by aU the nationalised banks including Punjab 
National Bank. 

9 2.38 The Committee note tbat the posting of clerks as Special 
Assistants is Dot considered as promotion and • such the 
benefit of reservation is not being extended to SC and ST 
employees by PNB and other nationalilld banks. The 
Committee, however, understand that a sum of .!.s. 40(}1-
to RI. 5001- per month ill being paid u special allowance to 
those clerks who are working as Special Assistants. The 
Committee further obllerve that during the last three yean, 
PHD appointed as many as 97S Special Assistants out of 
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which 91 (9.33%) were SCs and 14(1.43%) were STs and 
thus the appointment of SCs and STs faUs short of the 
prescribed percentage of reservations. Taking into consid-
eration the fact that the posts of Special Assistants carry 
substantial amount as special allowance, the Committee 
strongly recommend that the Govt. should ensure that a 
fair proportion of clerks belonging to SCs and STs are 
appointed as Special Assistants in aU the nationalised 
banks including PNB. 

10 3.11 The Committee take serious note of the failure on the 
part of Punjab National Bank to scrupulously follow the 
instructions regarding intimating the reserved vacancies for 
Scheduled Castes and Scheduled Tribes to the Director of 
Scheduled Caste/Scheduled Tribe Welfare or Director of 
Social Welfare in StatclUnion Territory concerned and 
simultaneously notifying such vacancies to local Employ-
ment Exchanges and also to one or more stations of the 
All India Radio. They hope that in future, as assured by 
the Punjab National Bank, steps would be taken to ensure 
strict compliance with the instructions on the SUbject. 

11 3.12 The Committee are not in favour of present procedure 
of fixing of seniority from the date of joining of the 
candidates by PNB as it effects the future prospects of SCI 
ST candidates who generally happen to live in remote 
areas with poor communication system as compared to the 
rest of the country. 

They fail to understand as to why the instructions 
regarding fixatioQ of inter-se seniority of the candidates in 
order of merit in which they are selected on the recom-
mendations of the selecting authority as applicable in the 
case of Central Govt. Services, are not being. foUowed in 
the PNB. 

They recommend that the Govt. should review the 
present procedure of fixing of seniority from the 'date of 
joining' and suggest that fixation of inter-se seDiorty on the 
bas~ of 'order of merit in selection of the candicMes' be 
made applicable in PNB as weU as other nationalised 
banks where the present procedure is being foUowed. 
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12 3.13 The Committee find that no concessions/relaxations are 
being given to SC/ST employees for promotion from 
subordinate cadre to clerical cadre in PNB. They take a 
serious view of the fact that inspite of clear directions from 
the Ministry of Finance in May'86 that in cases wbere 
merit/fitness is adjudlled by the qualifying examination/ 
interview in respect of SC/ST candidates, relaxation of 
standards should be made in favour of SC/ST in such 
examinations/interviews subject to a minimum relaxation 
of 5% marks in both examinations as weU as interviews, 
these are not being followed by the Bank. The Committee 
desire that these instructions should be scruplously fol-
lowed by tbe Bank in future. 

13 3.14 The Committee find that during 1982 to 1986, 5266 
vacancies of peons and guards were filled up in seven 
zones of PNB and only 17 were filled up by conversion 
from amongst the penons holding the post of sweepers, 
faruhes etc. The information in respect of the remaining 5 
zones was not readily available with the Bank. The 
Committee are constrained to observe that the require-
ment of filling-up of 25% of the vacancies in the peon 
cadre by transfer from sweepers,. farubes etc. is not being 
foUowed by PNB. They stress that the Bank should 
implement in letter and spirit the instructions for filling-up 
of 25% vacancies in the peon cadre by conversion from 
sweepers, farashes etc. 

14 3.17 Keeping in view the general bias against the Scheduled 
Castes and Scheduled Tribes, especially in the rural/semi-
urbaq areu, the Committee request that the Punjab 
National Bank should avoid posting Scbeduled Castes and 
Scheduled Tribes officers to areu wbere untouchability is 
still prevalent. Further, for the Scheduled Caste and 
Schedueled Tribes Officers wbo are posted outside their 
Zone after promotion or otherwise the Bank sbould ensure 
that such Officers Jet the proper residential aa:ommoda-
tion and are not made to suffer mental agony on this 
8CICOUIIt. 

4.14 1be Committee ream to note that despite instructions 
for appointment of Liaision Oril~rs at the Regional Level 
ill aU the aatioaaliled banks, the PNB bad not complied 
with the instruc:tioDs. It was only recendy, after the 
Committee took up the matter, that instructions bad been 
iIaued by the Bank to desipate the Regional Managers u 
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Liasion Officer for their respective regions. The Commit-
tee stress that the Govt. should ensure that the instructions 
for appointment of Liailon Officers at ReJional Offices are 
implemented by all the nationalised banks expeditiously. 

16 4.15 The Committee also desire the Govt. to ensure that SCI 
ST Cells function at the ReJionai Offices of all the 
nationalised banks includina PNB to ... ist the LiailOn 
Officers. Adequate publicity should also be Jiven amoDl 
SCI ST employees through their Associations about the 
arransements which exist in the bank for redrcssal of the 
,nevances of SC/ST employees 10 that they 'have no 
difficulty in approacbina the riaht person for redreual of 
their ,nevances, if any. 

17 4.16 The Committee observe that the LiaiIon Officer at the 
Head Office of the PNB hu not been visiting the Zonall 
Reponal Offices of the Bank to check the I'OIters and to 
eDiure the proper implementation of Reservation orders u 
per the Directives of the Department of Personnel and 
TraiDina in this reaard. They would like the Government 
to ensure that the LiaiIon Officer at the Head Offices of 
all the nationalised banks visit the zonal I reponal oftic:es of 
their banks reauJarly to check the maintenance of I'OIters 
and to effectively monitor the due compliance of the 
Reservation orders. 

18 .5.9 The Committee note that no sepuate figures in respect 
of SCs and STs are available in the data fumiahed to the 
Committee in regard to SC/ST persons imparted pre-
recruitment traiDin&. In the opinion of the Committee-, it 
would be beneficial if separate information in respect of 
sea and STs is maintained by all the nationalised banks 
incIudina PNB. 

19 S.10 The Committee also coDlider the present duration of the 
trainiq period ranJina from three days to one week for 
pre-recruitment trainin& and pre-promotion training u 
quite insufficient and recommend that the duration of 
these traininp should be suitably increued. 

20 S.11 The Committee would also like the Govt. to consider 
the feuibility of settiq up of coachiDs cum-traiDinl 
centtcs in the area where there is concentration of SC and 
ST population. 
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21 5.14 At present the Government JUidelinea permit Dlanpower 
expansion to the extent of one percent of the staff streqtb 
in the nationaliled banb and ac:cordinJly PNB iI stated to 
have conducted manpower exercile for the year 1991-92 
and haS worked out the requirement of SCI and m in 
different cadres. The Committee feel that there IhouId be 
manpower planning for a minimum period of 5. yean to 
enable the PNB and the other nationaliled banD to 
properly UIeIS their requirement of SCI and m in each 
cadre and to take timely necessary mealures for the 
selection and training of SC and ST candidates 10 that 
suitable persons are available for appointment against the 
reserved vacancies aI and when required. The Committee 
recommend that the Government should iuue suitable 
guidelines to aU the nationalised banks including PNB in 
this regard. 

22 6.7 The Committee regret to note that PNB iI not takina 
prompt action and givin, exemplary punilbment to aU 
thOM who secure employment in the Bank on the produc-
lion of false caste certificate. They recommend the Gov-
ernment to ensure that its instructions are scrupulously 
~'ll1owed by aU the nationalised banks indudinl PNB and 
I! leniency iI shown in the matter. The Committee further 
suggest that, in order to check the menace of persons 
getting employment .. ainst the reserved vac:anciea by 
submission of false certificates, the Government should 
brina forward suitable leaWation provicliq for the penal 
action against the persons wbo ,et employment by produc-
lna false Calte certificates aI weD aI alainst the officials 
n:Sporu;i~ ie for issue of such false Calte certificates. 

23 6.8 The Committee welcome the workina arranlements 
made by the nationalised banks to have dialope with SCI 
ST Welfare Association to sort out the problems of SCsi 
STs by boldin, periodical meetings. etc. They would, 
however, ur,e upon the Govt. to make it obliaatory on the 
part of nationalised banks to consult SC/ST Welfare 
A.sIOc:iations whenever vital chan,es like modification in 
service conditions and promotion rules etc. are made in 
consultation with other Unions. 



S8 

1 2 3 

24 6.9 The Committee also note that there is persistent demand 
by the scs and STs Employees' Welfare Associations 
throughout the. country for their recopition. They desire 
that tbe issue of recognition of the Employees' Welfare 
Associations of SCS and STs should receive serious atten-
tion of Government so that the SC and ST employees can 
effectively participate in vital and key decisions concerning 
them. 

7.11 The Committee find that nationalised banks are operat-
ing a number of schemes under the priority sector lending 
for providing credit facilities to borrowers including SC/ST 
beneficiaries as per the guidelines of RBIIGovt. of India. 
They note that the State Government of Andhra Prades!" 
have taken up a scheme under which the State Finance 
Corporation had purchased the irrigated land by taking 
loan from the Commercial Banks and distributed it to the 
SCs/STs. However, as the scheme for the purchlsc of 
irrigated land does not fan under the priority sector at 
present, some of the Commercial Banks refused to give 
loans for it under the priority sector. During evidence 
before the Committee, the representative of the Ministry 
of Finance agreed that Government could consider inclu-
sion of this scheme under priority sector. 

The Committee desire that Government to take an early 
decision in this matter to help the poor SC/ST farmers to 
generate some income for their livelihood from irrisated 
agricultural land. 

26 7.25 At present the banks have been asked to earmark 40% 
of their credit to priority sector and the advances to 
weaker sections are to reach the level of 10% of the total 
credit. Under schemc:s for 'Weaker Sections' specific 
targets for advance of credit to SCs/STs bave been laid 
down under IRDP, DRI and SEPUP, but no percentage of 
credit advancement to SCs/STs has been provided in 
respect bf schemes for (i) small and marginal farmers, 
tenant farmers, share croppers, landless labourers; (ii) 
artisans and village and cottage industries. During evidence 
the Committee were informed that percentage of credit 
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advaoc:ement to SCs/STs under different components bave 
been fixed lakinl into consideration their populltioa per-
centale. As relards fixing of percentqe of credit for SCI 
ST in respect of two schemes mentioaed above, the 
representative of the Ministry aFeed that a similar percen-
tage could be fixed. 

The" Committee recommend that a minimum percentage 
of credit to be extended to SC/ST under these schemes 
may also be fixed lOOn and steps taken to ensure that the 
SCs/STs get the advaoc:es under these schemes as per the 
targets fixed for them. 

27 7.26 The Committee view with concern that as apinst the 
tarlet of lendinl 10% of total credit to 'weaker sections' 
(includina SCs/STs) by all the Nationalised Banks, the 
actual achievement was only 9.6% for the year 1991. This 
was stated to be due to sponsorinl of insufficient number 
of applications by the State Governments. Thl Committee 
are not satisfied with the explanation fumilbed to; them. 
The Committee urae the Government to e~ the 
matter in detail and to take remedial measure to eDlUJ'e 
that the Nationaliled Banks do not fall short of the talJet 
of 10% of total credit fixed for IendiDa to 'weaker 1eCtions' 
either individually or collectively. 

28 7.30 The Committee note that the perfOI1lllllCe of Punjab 
National Bank under the Self Employment Propuune for 
Urban Poor has not been satisfactory durinll987-88, 1988-
89, 1989-90 and the percentaF of credit for Scheduled 
Caste and Scheduled Tribes was almost 20% as apinlt the 
tuaet of 30%. It is stated to have further deteriorated 
duriq 199G-91 with the implementation of ICheme for 
Urban Micro Enterprises as one of the COIIlpOMDta of 
Nehru Rozpr Yojana lince both the schemel coyer the 
same ~lIDent of beneficiaries and same pop-apbicaI 
areas. 

The Committee have been informed in the poIt-evidence 
reply that wbile reYiewina the prosreII under theIe 
1CbeIMI. the Miniatry of Pinance have decided to merp 
SEPUP with SUME etfec:tive from 1.4.1992. 
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The Committee recommend the Punjab National Bank 
to make concerted efforts to accOmplish stipulated targets 
for Scheduled Castes and Scheduled Tribes under SUME. 

29 7.35 The Committee find that under the Self Employment 
Scheme for educated unemployed youths, the percentage 
of Scheduled Caste I Scheduled Tribe beneficiaries 
(number-wise) in Punjab National Bank is very low i.e. 
12.30% in 1989-90 as against the target of 30%. This has 
been attributed to low sponsorship of applications by 
DICs. This can hardly be considered as satisfactory. The 
Committee recommend that the Government should 
review the procedure for sanctioning of loans under the 
scheme, so that the prescribed target for SCs/STs is 
achieved by all the Nationalised Banks including Punjab 
National Bank. 

30 7.40 TIre Committee DOte that under various 'Subsidy 
Oriented Schemes', such as IRDP, SEEUY and SUME, 
the full benefit of subsidy is not actually reaching the 
beneficiaries, especially Scheduled Caste and Scheduled 
Tribes, as there was substabtial leakage in the amount of 
subsidy. They, therefore, feel that the present system of 
disbursement of subsidy needs a review. 

The representative of the Ministry of Finance agreed 
during the course of evidence to consider the suggesti~n 
that instead of ~oan subsidy it would be better to give relief" 
to the borrowers in the form of interest subsidy. He 
promised to refer the matter to various Ministries for 
serious consideration. 

The Committee would mae that the matter be expedited 
and the decision taken in the matter be informed to them 
within a period of six months. 

31 7.43 The Committee note that the Punjab National Bani bas 
made advances to State sponsored Scheduled Castes' 
AIIociationa for purc:bue aDd supply of input and I or for 
marketina of output of the benefic:iaries.\but not a smale 
advance haa beeD made to lIllY Scheduled Tribe AIIocia-
lion for the purpoee" darina the last thrOe yem. 
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The Committee recommend that PNB should make 
concerted efforts to give advances to eligible Scheduled 
Tribe Associations also. 

32 7.46 The Committee find that in lending to Small Scale 
Industry, the'share of Scheduled Caste/Scheduled Tribe in 
total priority sector advances by Punjab National Bank is 
quite low i.e. 2.2% u on September, 1989. It is stated that 
the SC/ST ~neficiaries are generally' engaged in rural and 
cottage industries where the financial requirements are 
comparatively much lower as compared to the setting up of 
SmaU Scale Industry by other categorits of the 
beneficiaries. Out of 48513 Small Scale Industry accounts 
in March, 1991,32816 accounts faU in the category of rural 
and cottage industries. The Committee have been given to 
understand that Punjab National Bank has contributed by 
way of equity participation in Technical Consultancy 
Organisations (Semi-Antonomous Bodies) in various States 
and these orpnisations are conducting entrepreneurial 
development programmes for all categories of beneficiaries 
including the SC/ST beneficiaries for taking up industrial· 
acti'fities and it will help in improving the Punjab National 
Bank's performance. The Committee desire that Punjab 
National Bank sbould persuade SC/ST beneficiaries to 
avail the benefit of entrepreneurial programme. 

33 7.51 The Committee note with deep concern the poor per-
formance of Punjab National Bank in lending under 
'educational loan sc:hemes to SC/ST students. The percen-
tage of amount Jl'auted to Scheduled Castes/Scheduled 
Tribes was only 4.56% of the total loans in 1990-91 (upto 
March, 91). It calls for more concerted efforts of on the 
part of the Bauk to increase the Dow of credit to SC/ST 
students for educational purposes. The Committee would 
also like the Punjab National Bank to consider the 
question of giving further concessions/ relaxations in favour 
of students belonging to Scheduled Castes an' Scheduled 
Tribes so as to make educational loan scheme more 
popular to them. 

34 7.SS The Committee regret to note that the earlier limit of 
as. 5000/- for housing loan which was fixed in 1979 has 
not been increased so far inspite of substantial increase in 
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prices over the yean. They recommend its upwards revi-
sion at the earliest. 

35 7.56 The Committee would also like the Punjab National 
Bank to imprdVe its performance in lendin. under the 
HOUIinJ Sec:tor to Scheduled Cutes and Scheduled Tribes 
both numberwisc and amountwUe, and apprise the Com-
mittee of the steps taken in this regard within six months. 

36 7.63 The Committee find that there is a declinin. trend in the 
coasumption loans provided to SC/ST categories as most 
of the SCs/STs are members of base level cooperative 
societies and they are DOt eligible for Fttin. consumption 
Joans from the commercial bants. At present agrepte 
finance for two or more purposes is not to exceed Rs. 5001-
per family. The Committee have. however. been 
informed that this limit bas been enhanced to Rs. 1000/- in 
lOme of the States where 'risks funds' have been created. 
They ~end that as proposed by PNB, efforts should 
be m¥le by its Zonal Manqers to take up the matter with 
the remlpiniq Stales for an early creation of. 'risks funds' 
10 that there is improvement in perfomwice of Punjab 
National Bank under the consumption loan scheme. 

37 7.73 The Committee find that the Lead District Officers of 
Reserve Bank of India visited 89, 90 and 55 brancbes of 
Punjab National Bank during 1988-89, 1989-90 and 1990-
91, respectively. Inspection of nnI branches was also 
taken up by the Lead District Officers with effect from 
1.10.1990 and six lJranches were inspected durin. 1990-91. 
After inspection of the Branches, the Lead District Offic-
ers had pointed out certain lacunae of procedunl nature in 
the implementation of pidelines of RBI, such as, mainte-
nance of certain reJisters. timely non-submission of 
reports. non-display of··certain information, delay in dis-
bursement of loan, etc. The Committee are deeply con-
cerned to note that inspite of the Ceu functioning under 
the overall supervision of DGM. the Management had 
fail.ed to ensure that the Branches of the Bank faithfuUy 
implement the R.B.I. guidelines in reprd to the smooth 
flow of credit to Scheduled Castes/Scheduled Tribes. 
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They desired the Punjab National Bank to remove the 
lacunae pointed out by RBI officers expeditiously and to 
ensure that the shortcomings pointed out by the Lead 
district Officers of R.B.I. do not recur in any of its other 
Branches in future. 

38 7.74 The Committee are also concerned to fund that the 
Lead District OffiCers of the R.B.!. had been able to visit 
only a few of the PNB Branches during the last three years 
and have thus failed to monitor properly the progreu of 
the expansion of credit facilities to SCI/STs, as envisaged. 

The Committee would recommend R.B.!. to issue suit-
able instructions to its Lead District Officen to inlpect 
maximum number of Branches of all the Banks includina 
PNB to ensure compliance of R.B.I. Guidelines on flow of 
credit to SCs, STI. 

39 7.77 The Committee note that there is no system of main-
taining information rellarding the number of branches 
opened by Nationalised Bank including PNB in areas 
predominantly inhabited by SCslSTs. Thc.y feel that the 
coUection of such a information wiD definitely help 
Nationalised Banks in implementing the various schemes 
available for the upliftment and welfare of SCI/STI. 
Besides this wiD serve as yardstick to indicate the del'elop-
ment of those areas. The Committee recommend the 
Government to issue suitable guidelines to all nationalilCd 
banks including PNB for maintaining detailed record of 
new branches of banks opened in rural areas and in areas 
pre-dominantly inhabited by SCI/STs. 
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